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AT AL P gAN W B AT FqEE giEre SIRgd PR arel i RT3l
IRITEART & AT RIS Ul AT S BI a1 Ui &l fafd—

HART drferet

10. Sy = Fuitae mfer & AT / giEToT 39 vfare @l SIfad e
IR B FFAR Iy gIRT qTt AT & AR
FefRa

PR DA B

T /g IR IS PR
Uehlehd DR

G

Eal

el

"Nl | Bag B

T /g IR IS PR

Thld DR

fel

el

AT | DA B

TR /D5 M IS PR

Thlpd DR

fel

]

T | BE WX

T /Hg IMRIT IS PR

Ubldpd BR

Eal

el

I DU B

T /g IMRIT USI PR

TUlpd DR

Eal

el

gfie | e wx

T /g IR IS PR

Thlpd DR

fel

el

11 yfdaTe & S99 ¥ a1 & TS 8d

12 SR BT AR @I o F)

13 yfirare & AR

14 IRTIR IR (AT | IUATS BY)
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NY:

H < >, UAGERT THRATYdS gfte HRal g 3R 9o &_al g & HR
R TERR W TEGRI IR e & IR 9 iR WE § dAT I8 W Feol § Reyd
RIS, TSI 3R Al | T § SR M I fb 39 @ Al gurar € T B |

<IN e HTE

20. BT qT |

NT:

fafer:
<g1e>

39 Ufqdre &1 RIS B aTel Afdd BT ATH:
amaed /AHRT g /Reafay @ -

AT F—F
(fare & orfi= 9t @ soft a1 wfferd 9e)

P9,

faare & s AW @t Soft ot [T afrfera ¥ (et

R g 8

il
5 g1 a1 Waei I =l @r
Tofd IfThNoT |

TIUAUT Bl Soold B

39 IRy @ uauEl @ e
SR D TeAd AT |

3dTel™ / geRleror areer # e
IRT 3R 9 BT Sooid By

AT AT HaARI AT IEl BT MY @
9T BT Toid fHeiRor |

3dTeli™ / geRleror areer H e
URT 3R 9 BT Ioold Y |

AT AT ARl A1 IEl BT MY @
T BT TAd FAerivoy |

3Tet / GeRIEToT afeer # ffase
gRT AR 9 BT Sooid PN |

YA by Y AT Y By g
AN T R B ATEH IR DHfST B
Told  WIhRIdT /hfee ok Bl
Piec /Mgt Eal AP
4/ wfse &Y AH1 |

3Tet / GeRIeToT aeer § fAfdse
gRT AR 9 BT Soord PN |

Y arar a1 WAt I1 S W AR
BT TR e § T |

3Tt / GeRIeToT afeer # s
gRT AR 9 BT Sooid PN |

FT IAeH DI Uolldd BT
JqEALIS T AT S WIROT
TofIpRoT UeT fohar 1 2 |

3Tet / GeRIeroT aeer § ffdse
gRT AR 9 BT Sooid PN |

HT AED gRT (Y T HIg (209

3Tet / GeRleroT aeer § ffdse

P AT AT [ARH AT IE DI | gRT AR T BT Ieokd N |
amgfct # gRord el 2 |
9. US{IROT & folg ded &l IRIP | AUl / GARIETor e H fAfde
/i | gRT 3R R &7 Iood N |
10. USliaRol 3 weled & o afrded | ardieli / gevieor amaer | i
DI RAHIT / FNHIT | gRT 3R R &7 I N |
11. USiTRUT T foeiad 3T / geRleroT aeer § ffdse
gRT 3R R &7 I N |
12. USlIp_0T & Hag H HROT FARI | el / gARe0r e H Hfde
AT BIET BT TSI | gRT 3R 199 BT I o |

13.

FAGH ST & AT B I
I g 3 e |

3Tl / geieor afreer H fAfdse
IRT IR 9 BT ool Y |

14.

USR] BT & IBRU]

YT / GRiEoT 3w H fAfdse
gRT 3R 9 T Fooid Y |
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15.

USIThRUT & YEIHR] & JaTddd &
oIy arrde &1 SRpld /TP |

3Tt / GeRIEToT aeer # ffase
GRT 3R 9 BT Ioold B |

16.

HREA] P ITN P WIPR B Bl
AR /BRI gdRl Al Bred
BT TS|

3Tet / GeRIeToT aaer # s
IRT 3R 9 BT Sooid By

17.

RIS B o s
e /ANegAd & AHibT B
TETHRT |

3Tet / GeRIeroT aeer § fAfdse
gRT AR 9 BT Soord P |

18.

RITAICRYT / IRl DT YRATT IR et
T Ry W (@ TR @
HD) |

O

3TTet / GeRIeroT aeer # fAfdse
gRT AR 9 BT Soord P |

19.

ToAd b UhEd B Uhid
PR P IHR DI YA T8l |

3dTet / GeRIeroT aeer § fAfdse
gRT AR 9 BT Sooid PN |

20.

IR—<TRIARAT IT USNHROT I g
arel AT GRETHS  EiReT |fed
faRor &1 amew |

3Tet / GeRleroT aeer § ffdse
gRT AR 9 BT Soord PN |

21.

gRT 73 @& FAE 9@ SMgfd W

A T fdy T AT B OYIAE
fpu T BHR BT AR

3dTet / GeRleroT aeer § fAfdse
gRT AR 9 BT Sooid PN |

22.

gRT 73 @ I AP sl
T / SY—ITT

3Tt / GeRleror aeer # ffdse
gRT 3R 9 &7 Sooid B |

23.

ufder™ & T4 AT ITAd
e I U uike™ B SH B
HfeT ooR # g7 DS F7 A |

3TdTetT / geRleror aeer # fAfdse
gRT 3R 9 &7 Fooid Y |

24.

T~ ~ ~
JEfcH dfde d1 SRATBGR U™

3dTelid / geRleror ameer § ffdse

ST |

B BT I | gRT 3R 9 T Fooid B |
25. FINED] DI | AU / GARIET 3fTael H e
IRABR /BH /AP /USTH B BT | ORT R 99 &7 Soorkg Y |

26.

3TdTetT / GeRleror aeer # fAfdse
gRT 3R 9 BT Sooid Y |

27.

ORI 74 & A FEIRT drames!
T T B AP GUTd & DRI
PR BT IR/ HH YA |

3Tt / GeRleror ameer # fAfdse
GRT 3R 9 BT Foold Y |

28.

gRT 74 & o= iR s
JTSEAT U/ ST |

3Tl / gieor afrer H fAfdse
gRT 3R 9 BT Foold Y |

29.

AT /Yl /FUlRl D1 STl / Sl
B IT QA e /GBI /FURT Y
Res 9 Hafda 18 |

3Tl / GRieor aresr H fAfdse
gRT 3R 9 BT Fooid Y |

30.

U4 AQY b GUR /AN A Fa e

YT / GeRIEToT 3fTaer # Afase

Tefera e |

T | gRT 3R 9 BT S & |
31. qd B ® A AT | STl / gARIEvT ey H Ffes
JrId /defad /ad o W | R SR 9 &1 Seor o |

32.

fhecdl H I Pl IFAT o Bl

3Tl / gieor arer H fAfdse

M| gRT 3R 9 BT Sooid BN |
33. HURT B oM gl A HaT | el / g sew H fAfdse
M| gRT 3R 9 BT Sooid BN |
34. MR ARG PR BT AT 3dTeli™ / geRleror areer H e
GRT 3R 9 BT Sooid PN |
35. P ATIRTT & AT BT AN o AT | STl /GRIEr ey # e
U 3T BT aT9d o BT MM | GRT 3R R &1 S B |
36. FABRIR] RN Hefed amer
37. -

38.

AT 3R /AT HaARH &I M b
I | Hefed T |
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S ANE ]
FIR BT AR
(Srat aRAmT 3R & @] 8, R Bug A AR 9ar)
GAD AT F 1000 AERT I 3B L)
%. |t Tqer fFoige | eield /e | =T EREIE]
. Pl USRI §RT P qHd frer@mal grRT
P MY IREIEG] sfierpat @1 | e /<mar
D IFTAR ws Y aER
1. | Goli@xoT
2. | TSRO BT gTac
3. | TSR BT FTBR /TR
4. | AR BT HH I IR—FITAH
4 | Ffeyol ufoem
5. | S @1 eI
6. | &rol AT facld Yoo AT AN
BT T |

7. | afferor faare (g9 dRe @
Hefd i § uEeaed &l
Ieerd) |
8. | ?ls I

15. S0 ol ¥, 999 Sivde! Tiiva—07 @ d R fferRad uvey ufoRenfid favam e srerfa—
"THY SITESl TUTei—07
[ 111 <]
[(TRT 112 &1 ST gRT (3) B A NIl ~FTAMRIHROT H TS|
1. odidsmdt /fidddt @ BT & AF R ugr:
(@) =M
(@) Y™

@M  =mfeeR
@) G/ %%

2. SIUACIRSYA /SRR Ugd / J3Msya (it &1) —

S

3. ygaedf &1 9™
4. gt &1 gar
5. e faog ardia @) 7€ & g8 ey wm fodie —

6. oIl Y Y ST UIRT PR dTel AU HTTHHROT / GAIEToT ISRl bl RAEBR Agd qRT
T

7. 3O fHY MY I B WA B fIA®G —
8. faarq & ef9 aMa &1 faaror:

®. faare & R AMe $T Gl ge
Q. faarg @1 safy —
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T Al BT AR (BTET & & AJAR)

. S« By TY A BT IR Jed, STel AfEterd gl § ¥ US AT B Sl /Sl $RAT ©
9. TRl & IR H (IJEYT @ $ ATAR)

10. 1 faare ¥ Syl @1 v wfwfora g &/ 78

1. T BT HAF (BT T & JAR)

12. 3G & IMUR

13, 91T —

14, faare & o9 AWt @1 &N a1 Ao q8 (/gey ¥ & 31¥IR)

15.  HET &I fJavor:
foraror EEE] g/ Ee Tt @R S ool IR
= I &
kad
IR— e / ESCI il ERRIEN ECE I 3ol / qaHH - el / ERCIn] RAT— el / ESCI
fororieras geIET snfrerdf e geIeTT sffewdt | foige | geEder Epiced e AET 3rfie— fororira geIETT Jfre—
EucEau B IAFAR fereveT & £ sferepver | sfereer af & EucEa s Faf @ | e sfereoT Fat @&
@ oy | gRr fwiRa <R (M) I B BRI ERGIN @ amaE EL ERGIN @ I s RGN @ oy | g fwiRe AR
Ed HAT @Y SIFAR AT B FreffRa <fdr (m) Ed feiRa <fdr (m) F IFAR FreffRa iRy Ed AT @AY <ifer
<R (Rren < AT @Y AR AT @Y AT BT AT @Y (M R (Rren @
AT Y | T T (@) ( — iy AT @Y <1 <ifir <ifer HAT @Y T W
< T ar 01/ SBTRRAY Rreew & < (Rew & (®) (Rrew &1 < T A
(®) freradf —07 ¥ ¥ WA R (@) X R ( — X ART (®) Edicen
t — | ERT ARgere ART AT AT T (gdger— | 01 /SRR R A (Tier— | EwT e
o1 /3= ®Y W 3rfietaal gRT ardreterdf o1/ 07 & Eeiccad 01 /931 ®Y W
w107 ) RSl i) ERT ST ERT R R ERT wfi-o07 1)
9w EREie)] Ayaret —07 ¥ [Agerdt wY TR A HgaTed HY 9w
WRT T w7 A MR/ ART T Srdieraat i ART ) WRT T
ar ART I T A RT ar
EEcen 3fie— Hgaret ERicer
Ly kil W W ART ERT
Hvgarer R ) Hgare
w0 | Hgaret I d
WRT TR w7 WRT T
W 1)
(@)
£
(@)
TS

H TAgENT | RAT/ Rl g b SIRM @1 gRT 112 & SU-URT (3) & AR S YA §RT Ul
IR & FHI IE IMMded dfgd R & foy faffad wifded /R fear w2 iR Saw
focer / ufdevor &Y A Ufer s9d A1 IUAre P ol W8 B

EZIGH
fa=Tiap:
<g&R>

FfYBRT BT ATH:
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ST h—
AT BT ARIT
(TR BT H IR BT Feva, ST8T URATT AT R &1 AFL 81, TP Tl H 1000 FERT ¥ A 2))
. HqET |afed AR YT / GNIE0T | ATATAROT & | aciHe Tl
Kl TR & UIrhRoT gIRT W JrdlaTddl | §RT |IfYd / qrar
QY & AR aiRa Ealkac
1 ENIERE]
2 UOIRUT & REIdhROT Bl
AT |
3 | SRy B
NPT /AT |
4 PR BT HH AT IR—YITAT
5 AEERINEIR
6 IMRA BT AR
7 el g1 fdeid o AT
AT BT AR |
8 | afieror faare (39 ufth
P AT W H Ty
BT ool ) |
9 Pl AT
ATTTH—F
el & IR #
AT HT Afa"= TaT A DI B PIS 3T WG a2
ST / 3R I BT PIS I e T I | Bl I G
Hfaem= ekl EaREAG] e
AT
qedl &7 B (AW BT 3fer)
(el Budl # IR BT Hpa, e GRATT AR AR &1 AN B, TAD Wl A 1000 JeRT A AH T,
AEAES B TR TGS AcATS HY)
ey / arach r PHRATS B aTell fedi® Sifere faexor
g
(faare @& ol " & &oft a1 Jfafea 9g3)
. Afaferd IR (SRl
. 9. faare & i At @1 Sl @I g <9 R e &)
1. (Y wrer a1 Farel a1 S &1 Tord iRl [TaUdUd & ool &
2. 39 JIRFRM & graerl & 3 SR AERLETSRRET W& iR e &1 Seoid
@) oI AT | N |
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He AT Sl AT GE DB YT b AT P
et fReiRor |

erdiet /gierer ey H fAfds
ETRT AR T BT Sooid B |

HIeT AT AR AT G B Y B Hed
et fReiRor |

srdielia  / gedieror amewr ¥ fAfde
ETRT 3R 9 3T Sooid BN |

T BT 7T ar A R T oA Y o]

erdiety /gierer ey H fAfdw

P 3G PR hfsc & Tead WG/ BHfse
CIoR B BHSS/ Ml B ST /Biee
B AHT |

STRT 3R 9 BT ool B |

f<l AT a1 WawRll a1 M R HR BT I
feeriRoT # et |

Qe /e ey H fAfdw
eTRT 3R 9 &7 Sooid B |

T 3fded DI Goilpd BFT AD & AT S

IRV W TSR U= fhar T 2

el /e ey H fAfdw
STRT 3R 9 &1 Seoid BV |

T MMdad gRT fhd 0 g favy &1 A1t 4
Jaratt a1 T @ myfch # uRerd Bl 2

erdieiy /e s H fAfdw
GRT 3R 9 &7 Soold Y |

USITROT & foTU afaeT @1 SRaTp i / Wi

el /e ey H fAfdw
GIRT 3R g &7 Soold By |

10.

TSROl H HE & oy afaed &1 sRATP |
/¥ ?fal

el /e ey H fAfdw
GTRT 3R 9 &7 ool Y |

11.

USRI BT e

el /e e H fAfdw
GIRT 3R 9 &7 Soold Y |

12.

USIThRUT & eeT H HIRUT gdqmell Alfed Brs &1l

eI |

el /e e H fAfdw
GIRT 3R 9 &7 Soold By |

13.

AT AT & AT BRI B gfaar d
el |

Jrdet /e ameer H fAfdw
R 3R 9 BT Soold &Y |

14.

USTThRUT DT RETHNT]

Srdiea /geieqor arrewr - fAfdw
GRT 3R g &7 ool B |

15.

UGN & EIBNUT b JATdd- & folu 3fde
@ TP/ Tpld |

i/ geiefor e - fAfde
GRT 3R g &7 ool B |

16.

PRSI B SR DI WBR B P
ST/ HIRYT IR Al BISH BT 3N |

erdieia  /geietor e W fAfde
ETRT R T BT Sooid B |

17.

SIS &1 SIITIaT & ey /SITASdl |

ATHIHT BT RETPRT |

Srdea  /geiefor arrewr # fAfdw
GTRT 3R R &7 ool B |

18.

IR/ agell @1 YooImd el &I fawi]
TIBT (T TR B Hab))

erdieia  /gedietor e W fAfde
ETRT 3R R BT Sooid BN |

19.

ToId TRId ¥ ThAd B /U B Bl
ARGR Pl A e |

erdetr /g s H fAfds
ETRT AR T &1 Sooid B |

20.

IR—QIRITRAT AT USHHROT W g dlel Il
gReTcHS EReT afed FMaRe &1 e |

el /e ey H fAfdw
TRT 3R 9 &7 ool B |

21.

ORT 73 & JH 9 YRS W I A By
T A7 HH A fBY Y FR H1 R

Jrdet /e ameer H fAfdw
GRT 3R g &7 ool B |

22.

ERT 73 & e IMfOd SR YT/ SUATT

Jrdet /e ameer H fAfdw
ETRT 3R o 3T Soord BN |

23.

JRAIHd URTER @ Q19 AT Tad d¥id | U
UIERI @ ST & HiSe ook H I Hfse P
BT |

Jrdet /e aeer H fAfdw
GRT 3R g &7 ool B |

24.

A TR BT SRATHR U&™ &R BT 3

erdietr /e s H fAfds
ETRT AR T BT Sooid BN |

25.

Ufe B IRAIPR /HH /P /T B B
TS |

erdietr /e s H fAfds
ETRT AR T &1 Sooid B |

26.

sifer feiRor & & gqer

erdietr /e s H fAfds
ETRT AR T &1 Sooid BN |

27.

ORI 74 @ i fiRT ol W qem o

STFEIPR GUTd ® DRU BR bl IR /D

Tt/ eieror amewr H fAfde o
R R\ BT S B |

g |
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28. ORT 74 @ W iR «iffe  smsdfierdicia  /giemr amew # fAfdwe
T / ST GRT 3R 9 &1 Seerg o |
29. [T/ YEIDi /FURT B SIil SId BT AT Qe /gaRierr e H fAfdw
AT/ GRID1 /Uiy @ Res 9 9 ge | [@RT1 3R 799 &1 Soord
30. [qd IS & GUR /Ul | Hafdd e el /gievr e H fAfdw
IRT 3R fRIH &1 S o |
3. [q@ I @ SR Wi g weiied /ausprdieid /gadeer ares 6 e
EREEICERSIESE RT 3R 9 &1 S o |
32, [fl H YA BT SAFART ST BT SR ordlelia / gieor afewr d ffde
RT3 A9 BT Soolg Y |
33. [[URT @1 SFfH gl W Had e Jrdet /e amee H fAfdw
RT3 A9 BT Soold Y |
34. (IR IRIUT BT BT M0 erdiety /e e H fAfdw
RT 3R 9 &7 Soold Y|
35. [T STRTY @ wWA @I S/AN < AT Tl /YENeer arew 6 e
SITQST BT AT & BT 37T | T 3R 09 &7 Soold |
36. [TRrER) fREN Heed Amer
37. [a=a—
38. ATt 3R /AT Hamwll &I YR & = ¥ Hdfd
qe |
AT ERT
FHATEIRT / —

[Authoritative English text of this Department’s Notification No. EXN-F(10)-2/2025-Vol-I dated
10-10-2025 as required under clause (3) of Article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
Notification No. 13/2025-State Tax

Shimla-2, the 10th October, 2025

No. EXN-F(10)-2/2025-Vol-I.—In exercise of the powers conferred by Section 164 of the Himachal Pradesh
Goods and Services Tax Act, 2017 (10 of 2017), the Governor of Himachal Pradesh, on the recommendations of the
Council, is pleased to hereby make the following rules further to amend the Himachal Pradesh Goods and Services Tax
Rules, 2017, namely: —

1. Short title and commencement.—(1) These rules may be called the Himachal Pradesh Goods and
Services Tax (Third Amendment) Rules, 2025.

(2) Save as otherwise provided in these rules, they shall come into force from 22nd day of September, 2025.

2.  In the Himachal Pradesh Goods and Services Tax Rules, 2017 (hereinafter referred to as the said rules),
in rule 31A, in sub-rule (2), for the figure "128", the figure "140" shall be substituted.

3. In the said rules, with effect from the 1st day of April, 2025, in rule 39, in sub-rule (1A), after the words
and figures "of section 9", following shall be inserted, namely: —
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"of the Himachal Pradesh Goods and Services Tax Act, 2017 or under sub-section (3) or sub-section (4)
of section 5 of the Integrated Goods and Service Tax Act, 2017 (13 of 2025)".

4. In the said rules, with effect from the 1st day of October, 2025, in rule 91, for sub-rule (2), the following
sub-rule shall be substituted, namely: —

"(2). The proper officer, on the basis of identification and evaluation of risk by the system, shall make an
order in FORM GST RFD-04, within a period not exceeding seven days from the date of the
acknowledgement under sub-rule (1) or sub-rule (2) of rule 90:

Provided that the proper officer, for reasons to be recorded in writing, may not grant refund on provisional
basis and proceed with the order under rule 92:

Provided further that the order issued in FORM GST RFD-04 shall not be required to be revalidated by the
proper officer.".

5.  Inthe said rules, in rule 110 , —

(a) in sub-rule (1),—

(b)
(©)

(i) after the words "electronically and provisional acknowledgement", the words, letters and
figures "in Part A of FORM GST APL-02A" shall be inserted;

(ii) the proviso shall be omitted;
in sub-rule (2), the proviso shall be omitted;

in sub-rule (4), for the words, letters and figures “in FORM GST APL-02”, wherever they occur,
the words, letters and figures “ in Part B of FORM GST APL-02A” shall be substituted.

6. In the said rules, after rule 110, the following rule shall be inserted, namely: —

"110A. Procedure for the Appeals to be heard by a single Member Bench. —

(1) The President or the Vice-President if so authorised by the President in respect of any State Bench,

2

3)

4)

may either on his own motion or an application filed by the parties to the appeal, scrutinise the
appeal and transfer such appeal to any single Member Bench within the respective State if the
appeal does not involve a question of law.

In case the single Member Bench, while hearing the appeal allotted under sub-rule (1), comes to a
conclusion that the appeal may involve a question of law, such Bench shall for reasons to be
recorded in writing send back the appeal to the President or the Vice-President, as the case may
be, for reconsideration.

During the scrutiny of appeal under sub-rule (1) or reconsideration of appeal under sub-rule (2),
the fact as to whether in respect of the same taxable person within a State, the same issue for the
same or a different tax periodhas already been heard or decided by a Bench comprising of a
Technical Member and a Judicial Member, shall be taken into consideration and where such a
matter exists, the appeal shall be heard by a Bench comprising of a Technical Member and a
Judicial Member.

For the purpose of reckoning the amount of fifty lakh rupees under sub-section (8) of section 109,
the cumulative tax or input tax credit involved, or the amount of fine, fee or penalty, shall be
determined with reference to all issues and all tax periods covered in the order appealed against.".

7. In the said rules, inrule 111, —

(@)

in sub-rule (1),—

(i) after the words "provisional acknowledgement", the words, letters and figures "in
Part A of FORM GST APL-02A" shall be inserted;
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(ii) the proviso shall be omitted;

(b) in sub-rule (2), the proviso shall be omitted;
(c) in sub-rule (4),—

(i)  for the words, letters and figures “in FORM GST APL-02”, wherever they occur, the words,
figures and letters “in Part B of FORM GST APL-02A” shall be substituted;

(ii) in the second proviso, for the words “self-certified copy” the words “self-attested copy”
shall be substituted.

In the said rules, in rule 113, for sub-rule (2), the following sub-rule shall be substituted, namely:—
“(2)The Appellate Tribunal shall, along with its order under sub-section (1) of section 113, issue, or
cause to be issued, a summary of the order in FORM GST APL-04A clearly indicating the final amount
of demand confirmed by the Appellate Tribunal.”
In the said rules, in FORM GSTR-9,—
(a)  inthe Table,—

(i)  in Pt.III, under the heading “Details of ITC for the financial year”, —

(A) against serial number 6, under the heading “Details of ITC availed during the financial
year”, —

(I)  after the serial number A, and the entries relating thereto, the following shall be
inserted, namely,—

“Al | ITC of preceding

financial year
availed in the
financial year

(which is included
in 6A above)
other than ITC
reclaimed under
rule 37 and rule

37A.

A2 | Net ITC of the
financial year
=(A-Al)”

(I) in the entry against serial number H, the words, brackets and letter “(other than
B above)” shall be omitted;

(II) for serial number J and the entries relating thereto, the following shall be
substituted, namely:—

“J Difference  (I-A2
above)”

(IV) for serial number M and the entries relating thereto, the following shall be
substituted, namely:—

M ITC availed through
ITC-01, ITC 02 and
ITC-02A (other than
GSTR-3B and TRAN
Forms)
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(B) against serial number 7, under the heading “Details of ITC reversed and Ineligible ITC
for the financial year”,—

(I)  after serial number A and the entries relating thereto, the following shall be
inserted, namely:—

113

Al | As per Rule
37A

A2 | As per rule
38

EEN
H

(C) against serial number 8, under the heading “Other ITC related information”,—

(D for the entries against serial number B, the following shall be substituted,
namely:—

“«

B ITC as per | <Auto>
6(B) above”

2,
’

(II) in the entries against serial number H, after the words, brackets, figure and letter
“[as per 6(E) above]”, the words “in the financial year” shall be inserted,;

(IIT) after serial number H and the entries relating thereto, the following shall be
inserted namely,—

“

“H1 | IGST Credit availed on Import of
goods in next financial year”

ELN
H

(IV) for serial number I and the entry relating thereto, the following shall be
substituted namely:—

“I Difference [G- (H +H1)]”

”,
’

(ii)) in Pt. IV, under the heading “Details of tax paid as declared in returns filed during the
financial year”—

(A) for serial number 9, and the entries relating thereto, the following shall be substituted,

namely: —
9 Description Tax Paid Paid through ITC

Payable | through Total Tax Difference
cash Central | State | Integrated | Cess Paid between

Tax

Tax Tax/ Tax

payable
uT and paid

Tax P

1 2 3 4 5 6 7 8= 2-8”

3+4+5+6+7

Integrated Tax

Central Tax
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State/UT Tax

Cess

Interest

Late fee

Penalty

Other

.,
E]

(i) in Pt.V, under the heading “Particulars of the transactions for the financial year
declared in returns of the next financial year till the specified period.”—

(A) for serial numbers 10, 11, 12, 13 and 14 and the entries relating thereto, the following
shall be substituted, namely :—

10 | Supplies / tax declared
through Invoices / Debit
Note / Amendments (+)

11 | Supplies / tax reduced

through Amendments /

Credit Note (-)

12 | ITC of the financial year

reversed in the next

financial year

13 | ITC of the financial year

availed in the next

financial year

14 | Differential tax paid on account of declaration in 10 & 11 above

Description Payable Paid Difference
1 2 3 2-3”

Integrated Tax
Central Tax
State/UT Tax
Cess

Interest

"(B) under the heading “Instructions”, —
(1) for paragraph 1, the following paragraph shall be substituted namely:—
“l. Terms used:
(a) GSTIN: Goods and Services Tax Identification Number
(b) UQC: Unit Quantity Code

(¢) HSN: Harmonised System of Nomenclature Code
(d) ITC: Input Tax Credit”;

(i1) in paragraph 2A,—

(A) after the words, “financial year only”, the words “for which annual return
is being filed” shall be inserted;
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(B) after the words “not be reported here”, the words “until unless
specifically required” shall be inserted;

(iii) in paragraph 4, —

(A) after the words, letters and figures “or FY 2023-24” the words, letters
and figures “or FY 2024-25” shall be inserted;

(B) In the Table,—

)

an

in second column, against table number “5D, 5E and 5F”, after the
letters and figures “FY 2023-24”, the letters and figures “and FY
2024-25,” shall be inserted;

in second column, against table numbers 5H, 51 and “5J and 5K”,
for the word and figures “2022-23 and 2023-24”, the figures and
word “2022-23, 2023-24 and 2024-25,” shall be substituted;

(iv) In paragraph 5, in the Table,—

(A)

(B)

(©)

(D)

in second column, against table number 6A, for the word “taxpayer” the
words “financial year” shall be substituted;

after table number 6A and the entries relating thereto, the following shall
be inserted namely,—

6A1

ITC in respect of the preceding financial year, but availed through FORM
GSTR-3B of April to October of the Financial Year for which annual
return is furnished, filed till 30th November of the Financial Year for
which annual return is furnished and included in auto populated values in
table 6A above, should be declared here.

Also, if any ITC which was claimed and reversed (due to rule 37 or rule
37A) in any of the preceding financial year but reclaimed during the
financial year for which this return is being filed, shall not be reported
here as this will be reported in the Table 6H below.

Also, if any ITC which was claimed and reversed (other than due to rule
37 or rule 37A) in preceding financial year but reclaimed during the
financial year for which this return is being filed, shall be reported here
and this will not be reported in the Table 6H below.

”,
’

in second column, against table number 6B,—

Q)

an

after the words, figures, brackets and letters “separately under 6(H)
below.”, the following shall be inserted, namely: —

“However, for FY 2024-25 onwards, in case of ITC availed, reversed and
then reclaimed, ITC which was availed (for the first time) should be
declared in this table. ITC which was reversed should be declared in the
Table 7 and ITC that is reclaimed should only be declared in Table 6H.”;

for the figures and word ‘“2022-23 and 2023-24” the figures and word
©“2022-23, 2023-24 and 2024-25,” shall be substituted.

in second column, against table numbers 6C and 6D for the words and figures
“2022-23 and 2023-24” the words and figures “2022-23, 2023-24 and 2024-25,”
shall be substituted.
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(E)

Q)

(G)

(H)

in second column, against table number 6H after the words “shall be declared
here.” the following shall be inserted, namely:—

“However, for FY 2024-25 onwards, in case of ITC availed, reversed and then
reclaimed, ITC on inward supplies (other than imports and inward supplies
liable to reverse charge but includes services received from SEZs) which was
availed (for the first time) should be declared in Table 6B above. ITC which was
reversed should be declared in the Table 7 and ITC that is reclaimed should only
be declared in here.

Also, if any ITC which was claimed and reversed (due to rule 37 or rule 37A) in
any of the preceding financial year but reclaimed during the financial year for
which this return is being filed, shall be reported here.

Also, if any ITC which was claimed and reversed (other than rule 37 or rule
37A) in preceding financial year but reclaimed during the financial year for
which this return is being filed, shall not be reported here as it is to be reported
in the Table 6A1 above.”;

in second column, against table number 6J, after the words “this amount should
be zero.”, the following shall be inserted, namely: —

“However, for FY 2024-25 onwards, the difference between the total amount of
net ITC of the financial year availed through FORM GSTR-3B as per Table 6A2
and input tax credit declared in row B to H shall be auto populated here. Ideally,
this amount should be zero.”;

fortable number 6M and the entries relating thereto, the following table and
entries shall be substituted, namely,—

6M Details of ITC availed through FORM ITC-01,
FORM ITC-02 and ITC-02A (i.e. ITC availed
through Forms other than GSTR 3B, TRAN-1
and TRAN-II) in the financial year shall be
declared here.

”,
’

fortable number “7A, 7B, 7C, 7D, 7E, 7F, 7G and 7H” and the entries relating
thereto, the following table and entries shall be substituted namely,—

7A, 7A1, 7A2, | Details of input tax credit reversed due to
7B, 7C, 7D, 7TE, | ineligibility or reversals required under rule 37,
7F, 7G and 7H 37A, 38, 39, 42 and 43 of the HPGST Rules,
2017 shall be declared here. This column should
also contain details of any input tax credit
reversed under section 17(5) of the HPGST Act,
2017 and details of ineligible transition credit
claimed under FORM GST TRAN-I or FORM
GST TRAN-II and then subsequently reversed.
Table 4(B) of FORM GSTR-3B may be used for
filling up these details. Any ITC reversed
through FORM ITC -03 or any other reversal
not specified in any row above shall be declared
in 7H. For FY 2017-18, 2018-19, 2019-20, 2020-
21,2021-22, 2022-23 and 2023-24, the registered
person shall have an option to either fill his
information on reversals separately in Table 7A
to 7E or report the entire amount of reversal
under Table 7H only.

”»
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)

(I)  against table number 8B, after the words and brackets “(without the CA
certification).”, the following shall be inserted, namely:—
“However, for FY 2024-25 onwards, the input tax credit as declared in Table 6B
shall be auto-populated here.” shall be inserted.
(J) in second column against table number 8H after the words “The input tax
credit”, words “availed in the financial year” shall be inserted.
(K) after table number 8H and the entries relating thereto, the following shall be
inserted, namely,—
8H1 Out of 8G, the input tax credit on Import of
goods which is availed in next financial year
shall be declared here.
in paragraph 7,—
(A) after the words, letters and figures “filed upto 30th November, 2024 the
following shall be inserted, namely:—
“From FY 2024-25 onwards, Part V consists of particulars of transactions for
the financial year for which annual return is furnished but declared in the FORM
GSTR-3B filed for the months of April to October of next financial year, filed
upto 30th November of next financial year.”;
(B) Inthe Table, —

(I)  in second column, against table number “10 & 117, after the words, letters
and figures “30th November, 2024 shall be declared here” the following
shall be inserted, namely:—

“From FY 2024-25 onwards, for Table 10, details of supplies or tax
increased through invoices or debit note or upward amendment of the
same pertaining to the financial year but furnished in FORM GSTR-1 or
as amended in FORM GSTR-1A or furnished through invoice furnishing
facility of April to October of the next financial year, filed upto
30th November of next financial year shall be declared here.

From FY 2024-25 onwards, for Table 11, details of supplies or tax
reduced through invoices or credit note pertaining to the financial year but
furnished in FORM GSTR-1 or as amended in FORM GSTR-1A or
furnished through invoice furnishing facility of April to October of the
next financial year, filed upto 30th Novemberof next financial year shall
be declared here.”;

(I) in second column, against table number 12, after the letters, words and
figures “and 2023-24, the registered person shall have an option to not fill
this table” the following shall be inserted, namely:—

“For FY 2024-25 onwards, aggregate value of reversed ITC of the
financial year which has been reversed through the return filed in next
financial year filed upto 30th November, shall be declared here (This will
not be part of Table 7). Table 4(B) of FORM GSTR-3B of next financial
year may be used for filling up these details.”;

(ITI) in second column, against table number 13, after the letters, words and
figures “and 2023-24, the registered person shall have an option to not fill
this table” the following shall be inserted, namely:—

“For FY 2024-25 onwards, details of ITC on supply of goods or services
received pertaining to the financial year but ITC for the same was availed



G, fRArEe Uae, 16 TR, 2025 /24 3MMRa, 1947 6631

in return from April to October of next financial year filed upto
30th November, of next financial year shall be declared here. Table 4(A)
of FORM GSTR-3B of April to October of next financial year may be
used for filling up these details.

However, any ITC which was reversed in any of the financial years as per
rule 37 or rule 37A but was reclaimed in next financial year, the details of
such ITC reclaimed shall be furnished in the Table 6H of GSTR-9 to be
filed for next financial year only. The same shall not to be reported here .”;

(vi) in paragraph 8, in the Table, in second column, against serial numbers “15A, 15B, 15C
and 15D”, “15E, 15F and 15G”, 16A, 16B, 16C, and “17&18”, for the figures and
word “2022-23 and 2023-24”, wherever they occur, the figures and word “2022-23,
2023-24 and 2024-25,” shall be substituted;

(vii) in paragraph 9, for the word “only”, the words “or electronic credit ledger” shall be
substituted.

10. In the said rules, in FORM GSTR-9C,—
(a)  inthe Table,—
(i)  in Pt.IL under the heading “Reconciliation of turnover declared in audited Annual Financial
Statement with turnover declared in Annual Return (GSTR-9) ”, against serial number 7,

under the heading *“ Reconciliation of Taxable Turnover”,—

(A) after the serial number D and the entries relating thereto, the following shall be
inserted, namely, —

13

D1 | Supplies on which tax
is to be paid by
ecommerce operators
as per sub-section (5)
of section 9 [Supplier
to report]

”,
’

(B) in second column, against serial number E, for the letter and brackets (A-B-C-D) “ the
letters and brackets (A-B-C-D-D1)” shall be substituted;

(il))  in Pt. IIT under the heading “Reconciliation of tax paid”,—

(A) against serial number 9 under the heading “Reconciliation or rate wise liability and
amount payable thereon”,—

(I)  after the entry serial number “K-1” and the entries relating thereto, the following
shall be inserted, namely,—

K- | Supplies on | NA
2 | which
e-commerce
operator is
required to pay
tax as per sub-
section (5) of
section 9
[E-commerce
operator to
report]
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(II) in second column, against serial number Q, for the word “paid” the word
“payable” shall be substituted,;

(B) against serial numberl1, under the heading “Additional amount payable but not paid
(due to reasons specified under Table 6, 8 and 10 above)”,—

(I)  for the word “Cash” the words and letters “cash or ITC” shall be substituted;

(I) after the entry relating to “Others”, the following entry shall be inserted,
namely: —

113

Supplies on which e-NA
commerce operator is
required to pay tax as
per sub-section (5) of
section 9 [E-commerce
operator to report]

(i) In Part V under the heading “Additional liability due to on-reconciliation”, —
(A) for the word “Cash” the words and letters “cash or ITC” shall be substituted;

(B) after the entry relating to “Others”, the following shall be inserted namely:—

113

Supplies on which
e-Supplies on which e-
commerce operator is
required to pay tax as per
sub-section (5) of section 9
[E-commerce operator to
report]

(v) after part V, the following shall be inserted, namely:—

13

7 Late fee payable and paid
Description Payable Paid
1 2 3

A Integrated Tax

B Central Tax
State Tax/UT Tax

(b) under the heading “Instructions”,—

(i)  in paragraph 4, in the Table,—

(A) in second column, for the figures and word ‘“2022-23 and 2023-24”, wherever they
occur, the figures and word “2022-23, 2023-24 and 2024-25,” shall be substituted,

(B) after table number 7D and entries relating thereto, the following shall be inserted
namely:—
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13

7D1 Supplies on which tax is to be paid by
e-commerce operators as per sub-section (5) of
section 9 shall be declared hereby the supplier.

EEN

(C) in second column, against table number 7E, for the words, figures, letters and brackets
“reverse charge etc. declared in Table 7B, 7C, 7D above.” the words, figures, letters
and brackets “reverse charge, supplies made sub-under section (5) of section 9 etc.
declared in Table 7B, 7C and 7D and 7D1 above.” shall be substituted;

(D) in second column against table 7F, for the letters, figures and brackets “(4N — 4G)”,
the letters, figures and brackets “(4N — 4G- 4G1)” shall be substituted;

(i) in paragraph 6, in the Table—

(A) in second column against table number 14, for the figures and word ‘“2022-23 and
2023-24”, the figures and word “2022-23, 2023-24 and 2024-25,” shall be substituted,

(C) after the table number 16 and entries relating thereto, the following shall be inserted,
namely:—

113

17 Late fee will be payable as per section 47(2).

2,

(iii) in paragraph 8, for the word “only”, the words “or electronic credit ledger.” shall be
substituted.

11. In the said rules, after FORM GST APL-02, the following Form shall be inserted, namely: —
“FORM GST APL-02A
[See rules 110 and 111]
Part A

Provisional Acknowledgment for submission of Appeal/Application

<Name of applicant><GSTIN/Temp ID/UIN/Reference Number/BO ID with date>

“Your appeal has been successfully filed against <Application Reference Number>.

An appeal/application has been submitted by you on the Goods and Services Tax Appellate Tribunal portal
which is hereby provisionally acknowledged and its acceptance/admission is subject to scrutiny by the
Registry/Bench. The Provisional Acknowledgement number is <Daily Number > dated S
GSTIN/Temporary ID/UIN/ENR -

Date of filing -

Time of filing -

filing/provisional acknowledgement number -
Name of the person filing the appeal -

Appeal fees -

Transaction Id -

<Signature>
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Place:

Date: Name
Designation

ON Behalf of GST Appellate Tribunal

Part B
Final Acknowledgement communicating registration/rejection of Appeal/Application

Your appeal/application has been successfully filed/registered against <application reference number > dated < Date>.
GSTIN/Temporary ID/UIN/ENR —
Case Registration Number —

Date of acceptance —

Date of appearance: Time:
Court Number: Bench:
AR/JR/DR/R
GSTAT......ceeienenn
Bench”
OR
Your appeal/application filed vide provisional acknowledgment reference number................. dated............ccoe... has

been rejected.

Date of rejection:

AR/JR/DR/R
GSTAT .. .......
Bench
OR
Your appeal/application having provisional acknowledgment reference number.................. dated.................. has
been dismissed as withdrawn.
Date of Dismissal:
AR/JR/DR/R
GSTAT ..o
Bench”
OR
Your appeal/application having provisional acknowledgment reference number ------ dated ------ has been Rejected due
to Wrong Jurisdiction
Date of Rejection:
AR/JR/DR/R
GSTAT .o,
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Your Appeal/application having provisional acknowledgment reference number

OR

to wrong applicability of place of supply issue.

Date of rejection:

------ has been rejected due

AR/JR/DR/R

12. In the said rules, after FORM GST APL-04, the following Form shall be inserted, namely: —

“Form GST APL-04 A
[See rule 113(2)]

Summary of the order and demand after issue of order by the Goods and Services Tax Appellate Tribunal

Whether remand order: Yes / No

Order Reference no. —

Date of order

1.  GSTIN/Temporary ID/UIN —
2. Appeal Case Reference no. — Date.......cooovviiiiinnnnn.
3. Name of the appellant —
4.  Name of the Respondent —
5. Order appealed against —
(a) Order Type -- Demand, Registration, Refund, Enforcement, Refund & Others
(b) Ref Number — Date.......coovvvvnnnnnn.
6.  Personal Hearing — (4// hearing dates)
7. Status of Order under Appeal- Confirmed/Modified/Rejected
Confirmed — Order under Appeal is confirmed
Modified — Order under Appeal is modified
Rejected - - Order under Appeal is annulled
8. Order in brief: (Free text, Max 2500 characters)—
9.  If demand order, then whether demand quantified: (Yes/No)
(If the answer is YES, the demand quantified as follows:)
Section-I
Central tax State/UT tax Integrated tax Cess Total
Particulars| pispyted | Determined | Disputed | Determined | Disputed | Determined | Disputed | Determined | Disputed | Determined
Amount | Amount | Amount| Amount |Amount| Amount |Amount| Amount |Amount| Amount
1 2 3 4 5 6 7 8 9 10 11
(a) Tax
(b) Interest

(c) Penalty
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(d) Fees

(e) Others

(f) Refund

Section-11
Place of Supply/ Name of]
State/UT Demand Tax Interest Penalty Other Total
1 2 3 4 5 6 7
Amount in dispute
Amount Determined
Add rows

10.  For Other orders and Demand orders which are not quantified

Issues as raised by | Issues as determined by | Order by GST Appellate
proper officer Appellate/Revisional authority Tribunal

11. Ifremanded with directions:

(a) Remanded to: (specify authority to whom remanded. Adjudicating Authority, Appellate authority,
Revisional authority, any other)
(b) Directions subject to which remanded, if any: (Free text, Max 1000 words)
Section-III (Anti-profiteering)
12.  Order In brief: (Drop -Down Values)
(a)  Reduction in Price
(b)  Return to Recipient of Amount not passed on, along with interest
(¢) Deposit in Consumer Welfare Fund/s
(d)  Penalty Imposed (Amount to be specified)

(e)  Cancellation of Registration

Place: Signature:
Date: Designation:
Jurisdiction:”

13. In the said rules, for FORM GST APL-05, the following Form shall be substituted, namely: —
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10.

11.

12.

13.

14.

“Form GST APL-05
[See rule 110(1)]

Appeal to the Goods and Services Tax Appellate Tribunal

GSTIN/Temporary ID/UIN —
Name of the appellant —
Address of the appellant —
Respondent(s):

(a)

[Specify designation and office of the respondent(s)]

Details of the authorised representative of the applicant:

(@) Name..............ceeeees Mobile ........ccoeevnnnnn. Email ............
(b)Name............ovnnnnnn. Mobile ..........oeenennnnn. Email .............
Order appealed against - APL-04/Rejected APL-02 Number

Is place of supply involved in the dispute — Yes/No

Designation and Office of the Appellate Authority/Revisional Authority passing the order appealed

against .

Date of communication of the order appealed against —

Details of order challenged before Appellate authority/Revisional Authority:
(a) Number ............ Date ........evnvennn.

(b)  Order type (As per Annexure A)

(c)  Period of dispute from (DDMMYYYY) To (DDMMYYYY)
(Applicable for demand related orders)

Details of the authority passing the order specified at Sl. no. 9: (Specify designation and Office of the

said authority)

Name of the authorized representative

(@) Name...............ennn. Mobile .......ccoevinnnn. Email .............oce.el.
(b) Name...........oovnnenes Mobile .......cccevvnninnn. Email ...........c.oceal.
Act (CGST/ SGST/ IGS)

Details of the case under dispute:

(a) Briefissue of the case under dispute
(b) Category of case under dispute (4s per Annexure B)



*IOPI0 JO MO} 9jeuId)fe Jod se 10 W)SAS
S131219YM “p0-TdV JO 6 219BL JO 1 % 01
‘6 ‘L ‘S ‘¢ suwnjod woij pajendod-ony)
(g-v) (O) omdsip 1opun junowry

Total Amount

() paniwpe junowry

(V) Aue J1 ‘KjuIoyine [euoIsIAdy
sreqoddy  Aq poauruioep  junowry

"IOPIO JO MO[} 9jeurd)e 19d se 10 wasAs
SLIL 919YM “40-TdV JO 6 91981 JO 1 % 01
‘6 ‘L ‘S ‘¢ suwnjod woij pajerndod-ony)
(g-v) (D) omdsip 1opun junowry

Cess

(g) paniwpe junowry

'(V) Aue J1 ‘Ajioyine [euoIsIAay
freeddy AqQ pauruIdep  junowry

19p10 JO MO[J jeurd)fe 1od Sse 10 WoIsAS
S131219YM “p0-TdV JO 6 219BL JO 1 % 01
‘6 ‘L ‘S ‘¢ suwnjod woij pajerndod-ony)
(g-v) (O) omdsip 1opun junowry

(g) paniwpe junowry

Integrated Tax

'(V) Aue J1 ‘Ajioyine [euoISIAQy
sreqoddy  Aq poauruigep  junowry

“IOPIO JO MO[J djeuId)[e 1ad sk 10 woIsAs
SEIL 219YM “40-TdV JO 6 9198L JO [1 % 01
‘6 ‘L ‘S ‘¢ suwn[od woyj pajendod-ony)
(g-v) (O) omdsip 1opun junowry

State/UT Tax

(g) penrwpe junoury

(V) Aue J1 ‘KjLIoyine [euoISIAdy
eeddy  Aq  pauruigep  junowry

*IOPI0 JO MO} 9jeuId)fe Jod se 10 Wd)SAS
SLIL 919YM “40-TdV JO 6 91981 JO 1 % 01
‘6 ‘L ‘S ‘¢ suwnjod woyy pajendod-ony)
(g-v) (D) omndsip ropun  junowy
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Market value of goods, where goods have been seized

Central Tax

(g) pantwpe jun-owry

Details of demand created, disputed and admitted.

Case Summary (4s per Annexure C)
About Appellant (4s per Annexure D)
Statement of facts (4s per Annexure E)

Grounds of appeal

(©)
Prayer

'(V) Aue J1 ‘KjLIoyIne [eUOISIADY
sel-loddy  AqQ pau-luiielep junowry

15.
16.
17.
18.
19.
20.

6638

Particulars

(b) Pre-
deposit
(10% of
disputed
tax)

Total Amount

(@
Admitted
Amount

(b) Pre-
deposit
(10% of
disputed
tax)

Cess

(@)
Admitted
Amount

(b) Pre-
deposit
(10% of
disputed
tax)

Integrated

(€))
Admitted
Amount

(b) Pre-
deposit
(10% of
disputed
tax)

State/UT Tax

(@
Admitted
Amount

(b) Pre-
deposit
(10% of
disputed
tax)

Central Tax

@

Details of amount payable:
Admitted

Amount

(a) Tax
(b) Interest
(c) Penalty
(d) Fees
Other
charges
Details of payment of admitted amount and pre-deposit:
(a)
Other

©)

Particulars
(a) Tax

(b) Interest
(c) Penalty
(d) Fees

(e)

charges

21.
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b Details of payment of admitted amount and pre-deposit (pre-deposit 10% of the disputed admitted tax and cess
pay p P p P P

st).. Description Tax payable Cas}}):/l?régri?lll‘gegger Debit entry no. Amount of tax paid
Integrated tax | Central tax | State/UT tax CESS
1 2 3 4 5 6 7 8 9
1. (Integrated tax Cash Ledger
Credit Ledger
2. |Central tax Cash Ledger
Credit Ledger
3. |State/UT tax Cash Ledger
Credit Ledger
4. |CESS Cash Ledger
Credit Ledger

(c) Interest, penalty, late fee and any other amount payable and paid:

Sl . Debit .
No. Description Amount payable entry no. Amount paid

Central State/

Integrated tax CESS Integrated tax |Central tax | State/UT tax | CESS
tax UT tax
1 2 3 4 5 6 7 8 9 10 11
1. |Interest
2. |Penalty
3. |Late fee
4. |Others (specify)
Verification
I, < >, hereby solemnly affirm and declare that the information given

hereinabove is true and correct to the best of my knowledge and belief and the same is derived from information,
documents and records in my possession and further that nothing has been concealed therefrom. I further declare that
no appeal against the impugned order has been preferred by me or my behalf before any Court or Authority or is
pending before any Court or Authority.

Verified today, the day of month

20

< Signature>
Place:

Name
of the Applicant

Date:

Designation/Status

Annexure A
(Order Type)

Sl. No. |List of ‘Order Type’

1. Demand Order

2. Refund Order
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3. Registration Order
4. Enforcement Order

S. Recovery Order

6. Other order

Annexure B
(Category of case under dispute or issues involved )

Tab
. ) . Amount involved
S1. No. List of ‘Category of case under dispute Tab
(where
quantifiable)

1. Misclassification of any goods or services or both Mention HSN

2. 'Wrong applicability of a notification issued under theMention notification no.
provisions of this Act. and date.

3. Incorrect determination of time of supply of goods or[Mention section and rule
services or both. specified in  Appellate/

Revisionary order.

4. Incorrect determination of value of supply of goods or[Mention section and rule

services or both. specified in  Appellate/
Revisionary order.

5. Incorrect admissibility of input tax credit of tax paidMention section and rule
or deemed to have been paid/credit to creditjspecified in  Appellate/
ledger/denial of ITC/blocking of credit. Revisionary order.

6. Incorrect determination of the liability to pay tax onMention section and rule
any goods or services or both. specified in  Appellate/

Revisionary order.

7. Whether applicant is required to be registered or has|Mention section and rule

been granted suo-moto registration. specified in  Appellate/
Revisionary order.

8. Whether any particular thing done by the applicantMention section and rule

results in supply of goods or services or both. and Schedule specified in|
Appellate/ Revisionary
order.

9. Rejection/acceptance of application for registration ~ [Mention section and rule

specified in  Appellate/
Revisionary order.
10. Rejection/acceptance of application for amendment to[Mention section and rule
registration. specified in  Appellate/
Revisionary order.
11. Suspension of registration Mention section and rule
specified in  Appellate/
Revisionary order.
12. Order dropping show-cause in relation to registration |Mention section and rule
specified in  Appellate/
Revisionary order.
13. Denial of facility to pay tax under composition|Mention section and rule
scheme. specified in  Appellate/
Revisionary order
14. Cancellation of registration Mention section and rule
specified in  Appellate/
Revisionary order.

15. Rejection/acceptance of application for revocation offMention section and rule

cancellation of registration. specified in  Appellate/
Revisionary order.
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16. Order accepting reply of taxpayer/order droppingMention section and rule

show cause notice. specified in  Appellate/
Revisionary order

17. Order of disqualification of GSTP/cancellation of|[Mention section and rule

enrolment of GSTP. specified in  Appellate/
Revisionary order.

18. Transfer/Initiation of recovery/ Special mode of|[Mention section and rule

recovery (all kinds of garnishee). and Form of order specified
in Appellate/ Revisionary
order.

19. Tax wrongfully collected/Tax collected not paid toMention section and rule
Government. specified in  Appellate/

Revisionary order

20. Order of assessment including that of a non-filer orMention section and rule

evading registration or protective assessment specified in  Appellate/
Revisionary order.
21. Determination of tax not paid or short paid on outwardMention section and rule
supply u/s 73. specified in  Appellate/
Revisionary order.
22. Excess ITC availed/utilized u/s 73 Mention section and rule
specified in  Appellate/
Revisionary order.
23. Order for re-credit in credit ledger of claim for refundMention section and rule
rejected or of wrongly obtained refund beingspecified in  Appellate/
deposited. Revisionary order.
24, Order rejecting/granting provisional refund Mention section and rule
specified in  Appellate/
Revisionary order.

25. Order denying/reducing/withholding/granting refund |Mention section and rule
specified in  Appellate/
Revisionary order.

26. Issue related to provisional assessment Mention section and rule
specified in  Appellate/
Revisionary order.

27. Fraud or wilful suppression of fact leading to non-Mention section and rule

payment/short payment of tax determined u/s 74. specified in  Appellate/
Revisionary order.
28. Excess ITC availed/utilized determined u/s 74 Mention section and rule
specified in  Appellate/
Revisionary order.

29. Issues related  to seizure/confiscation offMention section and rule
goods/books/property  or  release  of  suchispecified in  Appellate/
goods/books/property. Revisionary order

30. Order relating to rectification/withdrawal of an earlierMention section and rule
order. specified in  Appellate/

Revisionary order.
31. Order creating/modifying/withdrawing demand underMention section and rule
earlier law. specified in  Appellate/
Revisionary order.
32. Order permitting payment in instalments Mention section and rule
specified in  Appellate/
Revisionary order.
33. Order relating to provisional attachment of property |[Mention section and rule
specified in  Appellate/
Revisionary order.
34, Order imposing penalty Mention section and rule
specified in  Appellate/
Revisionary order.
35. Order permitting compounding of any offense or[Mention section and rule

withdrawing such order.

specified in  Appellate/
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Revisionary order.
36. Anti profiteering related matter
37. Others—
38. Issues related to Place of supply of goods and/or
services.

Annexure C

Case Summary (indicate Amount in INR, wherever quantified and wherever applicable, Not exceeding 1000
characters in each cell)

SI. No.

Issue related to

As per order of
adjudicating
authority

As determined by
Appellate/Revisional
authority

As per stand of
appellant before
Tribunal

As declared/
claimed by present
Appellant

Registration

Revocation of registration

Denial/blocking of ITC

Short or non-payment of tax

R el Il

Erroneous refund

Levy of Penalty

fine

Levy of interest or late fee or|

Classification
(mention

this row)

HSN
corresponding columns  of]

dispute
in

Any other

User can add more than one Issue

Order Type and Issue Related to mapping
S1. No. Type of ‘Order Type’ Case Summary- Issue related to

€)) Short or non-payment of tax
2) Levy of penalty|

L. Demand Order 3) Levy of interest or late fee or fine
4 Classification dispute

2. Refund Order ) Erroneous refund
) Registration

3. Registration Order 2 Revocation of registration
D Levy of penal

4 Enforcement Order 2) Levy of interest or late fee or

fine

1) Denial/blocking of ITC

5. Recovery Order

6. Other order Any other
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Annexure D

About Appellant
Cons.tltutlc.)n/ Constitution of Statute. under Date of Nature of Any other
Identification . which Commencement Address .
Business . . Business | relevant fact
Number incorporated of business

Appellant to state in firee text form as follows:
Appellant to mention:

(a)  his constitution of business (e.g. Company, Partnership, HUF, Trust, etc.)

(b)  Statute under which incorporated, if any (e.g. Companies Act, Trust Act, Societies Registration Act, etc.)

(c) date of its constitution

(d)  constitution/identification number assigned to it by constituting authority (e.g. Corporate Identification
Number in case of a company, etc.).

(e)  Address of its Head Office and address of its principal place of business in State

()  GSTIN/Temp Id and date from which registered under GST

(g) Nature of the business in which he/it is engaged (e.g. manufacturer/wholesaler/retailer/supplier of
services, etc.).

(h)  Any other relevant fact in view of the appellant”

Annexure E
Statement of Facts (Case History)
(indicate Amount in INR, wherever quantified and wherever applicable, not exceeding 1000 characters in
each cell, Upload documents if necessary).

Reference/ acknowledgment No. | Action By Date Brief Narration

<Add rows, if required>"

14. In the said rules, for FORM GST APL-06, the following Form shall be substituted, namely: —
“FORM GST APL-06
[See rule 110(2)]

Cross-objections before the Appellate Tribunal under sub-section (5) of section 112

Sl Particulars
No.
1. Appeal No. — Date of filing —
2. Present Cross-objection being filed by:
o GSTIN/Temporary ID/UIN/CRN/ARN —
o Name —
o e-mail id —
o Contact number —
o Address for communication —
o Designation of officer —
) Office details —
o e-mail id —
o Contact number -
3. Order no. — (Order of the Appellate/Revisional authority) - Date-
4. Designation alongwith jurisdiction of the officer passing the order appealed against —
Designation:
Jurisdiction:
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Order Passed by:
5. Date of communication of the order appealed against —
6. Name of the authorized representative, where available —
e-mail id of said representative —
Contact number of said representative
7. Details of the case under dispute —
(i) |Period of dispute -
(i) |Amount under dispute Central tax State/UT tax Integrated tax Cess
(a) Tax
(b) Interest
(c) Penalty
(d) Fees
(e) Other charges (specify)
(iii) | Market value of seized goods, where one of the issues involved is seizure/confiscation of goods -
8. Summary of Issues involved and summary of reply thereto — Annexure A
9. Date of receipt of notice of appeal or application filed with the Appellate Tribunal by the taxpayer or the
Commissioner of State/Central tax/UT tax, as the case may be - OR Date of receipt of notice of appeal or
application filed with the Appellate Tribunal by the person filing the present cross-objection.
Demand Table
Category Tax As per order of As determined by As per the person
adjudicating authority | Appellate/Revisional filing this cross
authority objection
Tax
Central Tax
State/UT Tax
Integrated Tax
Cess
Total
Interest
Central Tax
State/UT Tax
Integrated Tax
Cess
Total
Penalty
Central Tax
State/UT Tax
Integrated Tax
Cess
Total
Penalty Central Tax
State/UT Tax
Integrated Tax
Cess
Total
Fees Central Tax
10. State/UT Tax
Integrated Tax
Cess
Total
Others Central Tax
State/UT Tax
Integrated Tax
Cess
Total
Refund
Central Tax
State/UT Tax
Integrated Tax
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Cess

Total

11.  |Reliefs claimed in memorandum of cross-objections.
12. Summary of reply (Annexure B)
13. Grounds of Cross-objection
14. Para-wise reply (upload separately)
Verification
I < >, hereby solemnly affirm and declare that the information given
hereinabove is true and correct to the best of my knowledge and belief and the same is derived from
information, documents and records in my possession and further that nothing has been concealed therefrom.
Verified today, the day of
month 20...
Place :
Date : |<Signature> |
Name of the person filing this cross-
objection ::
Designation/Status of Applicant/officer
Annexure A
Summary of Issues involved and summary of reply thereto
Tab
S1. Category of case under dispute or ) Summary of
No. Issues involved Tab Amount involved Reply
(where
quantifiable)
1 Mlsc.lassﬁ"lcatlon of any goods or Mention HSN
services or both.
er) ne aprfllcablhty of a Mention notification no.
2. notification issued wunder the
. . and date.
provisions of this Act.
Incorrect determination of time | Mention section and rule
3. of supply of goods or services or | specified in  Appellate/
both. Revisionary order.
Incorrect determination of value | Mention section and rule
4. of supply of goods or services or | specified in  Appellate/
both. Revisionary order.
Incorrect admissibility of input
tax credit of tax paid or deemed | Mention section and rule
5. to have been paid/credit to credit | specified in  Appellate/
ledger/denial of ITC/blocking of | Revisionary order.
credit.
L Mention section and rule
I.ncqr-rect determination of the specified in  Appellate/
6. llablllt}f to pay tax on any goods Revisionary order.
or services or both
Whether applicant is required to | Mention section and rule
7. be registered or has been granted | specified in  Appellate/

suo-moto registration.

Revisionary order.
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Whether any particular thing | Mention section and rule
3 done by the applicant results in | and Schedule specified in
’ supply of goods or services or | Appellate/ Revisionary
both . order.
s Mention section and rule
Rejection/acceptance of . .
9. .. . . specified in  Appellate/
application for registratio.n . .
Revisionary order.
Rejection/acceptance of | Mention section and rule
10. | application for amendment to | specified in  Appellate/
registration . Revisionary order.
Mention section and rule
11. | Suspension of registration specified in  Appellate/
Revisionary order.
. .| Mention section and rule
Order dropping show-cause in R .
12. . . . specified in  Appellate/
relation to registration . . .
Revisionary order.
Denial of facility to pay tax under Men‘t lon segtlon and rule
13. o specified in  Appellate/
composition scheme. . .
Revisionary order.
Mention section and rule
14. | Cancellation of registration specified in  Appellate/
Revisionary order.
Rejection/acceptance of | Mention section and rule
15. | application for revocation of | specified in  Appellate/
cancellation of registration. Revisionary order.
Order accepting reply of | Mention section and rule
16. | taxpayer/order dropping show | specified in  Appellate/
cause notice. Revisionary order.
Order of disqualification of | Mention section and rule
17. | GSTP/cancellation of enrolment | specified in  Appellate/
of GSTP. Revisionary order.
Transfer/Initiation of recovery/ Mention section and -rule
. and Form of order specified
18. | Special mode of recovery (all | . . .
p . in Appellate/ Revisionary
kinds of garnishee).
order.
Tax wrongfully collected/Tax Men.t ton se?tlon and rule
19. . specified in  Appellate/
collected not paid to Government. . .
Revisionary order.
Order of assessment mcludfng Mention section and rule
that of a non-filer or evading . .
20. . . . specified in  Appellate/
registration or protective .
Revisionary order
assessment
Determination of tax not paid or | Mention section and rule
21. | short paid on outward supply u/s | specified in  Appellate/
73. Revisionary order.
. - Mention section and rule
Excess ITC availed/utilized u/s . .
22. specified in  Appellate/
73. . .
Revisionary order.
Order for re-credit in credit . .
. Mention section and rule
ledger of claim for refund . .
23. . R specified in  Appellate/
rejected or of wrongly obtained Revisionarv order
refund being deposited. y )
Lo . Mention section and rule
Order rejecting/granting . .
24. . . specified in  Appellate/
provisional refund. .
Revisionary order.
Mention section and rule
Order L ) specified in  Appellate/
25. den.ylng/reducmg/wuhholdlng/gr Revisionary order.
anting refund.
Issue related to provisional | Mention section and rule
26. . .
assessment . specified in  Appellate/
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Revisionary order.
Fraud or wilful suppression of | Mention section and rule
27. | fact leading to non-payment/short | specified in  Appellate/
payment of tax determined u/s 74. | Revisionary order.
Excess ITC  availed/utilized | Micntion section and rule
28. . specified in  Appellate/
determined u/s 74. . .
Revisionary order.
Is§ues rfelated to Mention section and rule
seizure/confiscation of . .
29. specified in  Appellate/
goods/books/property or release Revisionarv order
of such goods/books/property. y )
Order relating to | Mention section and rule
30. | rectification/withdrawal of an | specified in  Appellate/
earlier order. Revisionary order.
Order Mention section and rule
31. | creating/modifying/withdrawing specified in  Appellate/
demand under earlier law. Revisionary order.
Order permittin avment in Mention section and rule
32, |. P g Py specified in  Appellate/
instalments. -
Revisionary order.
. - Mention section and rule
Order relating to provisional . .
33. specified in  Appellate/
attachment of property. . .
Revisionary order.
Mention section and rule
34. | Order imposing penalty specified in  Appellate/
Revisionary order.
Order permitting compounding | Mention section and rule
35. | of any offense or withdrawing | specified in  Appellate/
such order Revisionary order.
36. | Anti profiteering related matter.
37. | Others-
Issues related to Place of supply
38. .
of goods and/or services.
Annexure B
Summary of Reply
(indicate Amount in INR, wherever quantified and wherever applicable)
(Not exceeding 1000 characters in each cell)
SL. Issue related to As per order of As As per stand| As declared/ | Reply to ground/issue
No. adjudicating |determined by| of appellant | claimed by [raised in Appeal before
authority Appellate/ before present GSTAT
Revisional Tribunal Appellant
authority
1 Registration
Revocation of cancellation
2. s .
of registration.
3. Denial/blocking of ITC
4. Short or non-payment of tax.
s Erroneous refund
6 Levy of Penalty
7 Levy of interest or late fee

or fine.
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8. |Classification dispute
(mention HSN in
corresponding columns of|
this row).
9. |Any other

15. In the said rules, for FORM GST APL-07, the following Form shall be substituted, namely: —

10.

11.

12.

13.

14.

15.

“FORM GST APL-07
[See rule 111]
[Application to the Appellate Tribunal under sub section (3) of Section 112]
Name and designation of the appellant/Office of Appellant:
(a) Name
(b) Designation
(¢) Jurisdiction
(d) State/Centre
GSTIN/Temporary ID/UIN (of the respondent) —
Name of the respondent
Address of the respondent
Order appealed against Number - Date —

Complete Designation, along with jurisdiction of the Appellate Authority/Revisional Authority passing
the order appealed against .

Date of communication of the order appealed against
Details of the case under dispute:

(a) Briefissue of the case under dispute

(b)  Period of dispute —

(¢) Case Summary (4s per Annexure A)

(d) Market value of seized goods, where one of the issues involved is seizure/confiscation of goods

About Respondent (4s per Annexure B

Is place of supply involved in the dispute- Yes/No
Statement of facts (4s per Annexure C)
Grounds of appeal —

Prayer —

Category of case under dispute or Issues involved — (as per Annexure D )

Details of demand:
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Particulars

(a) Tax

(b) Interest

(c) Panelty
(d) Fees

(e) Other
charges

I hereby declare that I have been duly authorized/directed by the Commissioner in accordance with sub-section (3) of

Section 112 of the Act to file this application before the Appellate Tribunal and a true copy of the said

direction/authorization is being uploaded herewith

<Signature>

Place:

Date:

the

of

Name

Officer:

Designation:

Jurisdiction:

Annexure A

(indicate Amount in INR, wherever quantified and wherever applicable, not exceeding 1000 characters in each cell)

Case Summary
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5. |Erroneous refund
6. |Levy of Penalty
7 Levy of interest or late fee
" |or fine.
Classification dispute
3 (mention HSN in
" |corresponding columns of|
this row).
8. |Any other
Annexure B
About Respondent
Constitution of Business Address Nature of Business Any other relevant fact
GSTN/Temp Constitution of Any other Address Nature of Any other relevant fact
ID Business constitution business
business

Statement of Facts (Case History)

Annexure C

(indicate Amount in INR, wherever quantified and wherever applicable, Not exceeding 1000 characters in

each cell, Upload documents if necessary)

Reference/ acknowledgment no. Action By Date Brief Narration
Annexure D
(Category of case under dispute or issues involved )
S1. No. List of ‘Category of case under dispute Tab Tab
Amount involved
(where
quantifiable)

1. |Misclassification of any goods or services or both Mention HSN
2. |Wrong applicability of a notification issued under thefMention notification no.

provisions of this Act. and date.
3. |Incorrect determination of time of supply of goods or servicesMention section and rule

or both. specified in  Appellate/

Revisionary order.

4. |Incorrect determination of value of supply of goods orMention section and rule

services or both. specified in  Appellate/

Revisionary order.

5. |Incorrect admissibility of input tax credit of tax paid or[Mention section and rule

deemed to have been paid/credit to credit ledger/denial offspecified in  Appellate/

ITC/blocking of credit. Revisionary order.
6. |Incorrect determination of the liability to pay tax on any[Mention section and rule

goods or services or both

specified in  Appellate/

Revisionary order.
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7. [Whether applicant is required to be registered or has beenMention section and rule
granted suo-moto registration. specified in  Appellate/
Revisionary order.
8. [Whether any particular thing done by the applicant results inMention section and rule
supply of goods or services or both. and Schedule specified in
Appellate/Revisionary
order.
9. |Rejection/acceptance of application for registration Mention section and rule
specified in  Appellate/
Revisionary order.
10. |Rejection/acceptance of application for amendment to[Mention section and rule
registration. specified in  Appellate/
Revisionary order.
11. [Suspension of registration Mention section and rule
specified in  Appellate/
Revisionary order.
12.  |Order dropping show-cause in relation to registration Mention section and rule
specified in  Appellate/
Revisionary order.
13. |Denial of facility to pay tax under composition scheme Mention section and rule
specified in  Appellate/
Revisionary order.
14. |Cancellation of registration Mention section and rule
specified in  Appellate/
Revisionary order.
15. |Rejection/acceptance of application for revocation of{Mention section and rule
cancellation of registration. specified in  Appellate/
Revisionary order.
16. |Order accepting reply of taxpayer/order dropping show cause(Mention section and rule
notice. specified in  Appellate/
Revisionary order.
17. |Order of disqualification of GSTP/cancellation of enrolmentMention section and rule
of GSTP. specified in  Appellate/
Revisionary order.
18. |Transfer/Initiation of recovery/ Special mode of recovery (allMention section and rule
kinds of garnishee). and Form of order specified
in Appellate/ Revisionary
order
19. |Tax wrongfully collected/Tax collected not paid to|Mention section and rule
Government. specified in  Appellate/
Revisionary order.
20. |Order of assessment including that of a non-filer or evadingMention section and rule
registration or protective assessment. specified in  Appellate/
Revisionary order.
21. |Determination of tax not paid or short paid on outward supply|Mention section and rule
u/s 73. specified in  Appellate/
Revisionary order.
22. |Excess ITC availed/utilized u/s 73 Mention section and rule
specified in  Appellate/
Revisionary order.
23. |Order for re-credit in credit ledger of claim for refundMention section and rule
rejected or of wrongly obtained refund being deposited. specified in  Appellate/
Revisionary order.
24. |Order rejecting/granting provisional refund Mention section and rule
specified in  Appellate/
Revisionary order.
25.  |Order denying/reducing/withholding/granting refund Mention section and rule
specified in  Appellate/
Revisionary order.
26. |Issue related to provisional assessment Mention section and rule
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specified in  Appellate/
Revisionary order.
27. |Fraud or wilful suppression of fact leading to non-Mention section and rule
payment/short payment of tax determined u/s 74. specified in  Appellate/
Revisionary order.
28. |Excess ITC availed/utilized determined u/s 74 Mention section and rule
specified in  Appellate/
Revisionary order.
29. (Issues related to seizure/confiscation of goods/books/property|Mention section and rule
or release of such goods/books/property. specified in  Appellate/
Revisionary order.
30. |Order relating to rectification/withdrawal of an earlier order |[Mention section and rule
specified in  Appellate/
Revisionary order.
31. |Order creating/modifying/withdrawing demand under earlierMention section and rule
law. specified in  Appellate/
Revisionary order.
32. |Order permitting payment in instalments Mention section and rule
specified in  Appellate/
Revisionary order.
33. |Order relating to provisional attachment of property Mention section and rule
specified in  Appellate/
Revisionary order.
34. |Order imposing penalty Mention section and rule
specified in  Appellate/
Revisionary order.
35. |Order permitting compounding of any offense orMention section and rule
withdrawing such order. specified in  Appellate/
Revisionary order.
36. |Anti-profiteering related matter
37. |Others-
38. |Issues related to place of supply of goods and/or services”

By order,
Sd/-

Principal Secretary (ST&E).

AT BRI AMTHRT 9T

ST A=A 14 / 2025—
RFT—02, 10 STRER,

RIS

2025

TET S0UGHOTH0—UF (10)—2 / 2025—dfe—1.—f2Arae Ueel A1l 3R War o 1fdfaH,

2017 (2017 T 10) &I &R 54 b IU—URI (6) NI Uad ARKA DI YINT Hd BY, ISIUTA

B 8, o8 S AfAfRem & o9 orfom MR W ufierg & orgAfay 81 & S, srerfq—

(@) Bz W1 aafp, R Raae uewr #1a @ik war &= 1, 2017 & 99 109 @

1N SR TN ARoT 8] BT B |
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@) @13 A @fp, S A & T3 AR & ww () # fafafde s ar e W
Iu—3es a1 SR® 78 & IR o+ aretl, w9 (3) # faffde fdavor arefl awqgait
DI MYt H T o =

aroft
B3, | 3y /ode /3u—3NY / 2R% JEIRAT BT =T
e
1 2 3
1. 0802 80 Ul
2, 2106 90 20 e FATAT
3. 24 dare IR FfHT dars & fdwen
4. 3301 RICECCAS
TSR]~

(i) s9 sfeRgeem 4, SR F8”, "Su—y”, "M, iR “FEE” A, AT Yob RSB
JAfAfRE, 1975 (1975 &1 51) &I UM el 4 Jorn faffde waer @18 SR% #Ag,
Y, IU—3NY 3R eary IV 2;

(i) S dAMEed SR% ARFH, 1975 (1975 &1 51) B UIH gl OEH 9RT 3R
T fewor iR Yo STAl & AR WKIGRS fcwo |fford 8 & Fdad &
forg forw, gemva, 9 it @ fdee & forw orp 8|

2. g8 JIMEGIT 1 SFRER 2025 A g BT |

M EINT,
FRIEIRT / —

YU i (199 R Ud ATHN)) |

[Authoritative English text of this Department’s Notification No. EXN-F(10)-2/2025-Vol-I,
dated10-10-2025 as required under clause (3) of Article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
Notification No. 14/2025-State Tax
Shimla-2, the 10th October, 2025
No. EXN-F(10)-2/2025-Vol-I.— In exercise of the powers conferred by sub-section (6) of
section 54 of the Himachal Pradesh Goods and Services Tax Act, 2017 (10 of 2017), the Governor

of Himachal Pradesh on the recommendations of the Council, is pleased to hereby notify the
following category of registered persons who shall not be allowed refund on provisional basis

under the said Act, namely :—
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(a) Any person, who has not undergone Aadhar authentication under rule 10B of the
Himachal Pradesh Goods and Services Tax Rules, 2017;

(b) Any person, who is engaged in the supply of the goods bearing description specified in
column (3), falling under Chapter or heading or sub-heading or tariff item specified in

column (2), of the Table below:

Table
SI. Chapter/Heading/ Sub- Description of Goods
No. heading/ Tariff item
1 2 3
1. 0802 80 Areca nuts
2. 2106 90 20 Pan masala
3. 24 Tobacco and manufactured tobacco substitutes
4, 3301 Essential oils
Explanation:—

(1) In this notification,

“tariff item”, “heading”, “sub-heading” and “Chapter” shall mean

respectively a tariff item, heading, sub-heading, and Chapter as specified in the First
Schedule to the Customs Tariff Act, 1975 (51 of 1975);

(i1)) The rules for the interpretation of the First Schedule to the Customs Tariff Act, 1975
(51 of 1975), including the Section and Chapter Notes and the General Explanatory
Notes of the First Schedule shall, so far as may be, apply to the interpretation of this
notification.

2. This notification shall come into force with effect from the 1st day of October, 2025.

By order,
Sd/-
Pr. Secretary (ST&E).

AT HR A JMTHRT faqmT

SMGAAT H&AT 15 / 2025—T5T PR

RMeT—02, 10 AR, 2025

HE&T S0TFA0TH0—UH (10)—2 /2025 dfei—1.—fBHAES UK AT @R Har o 1fdfa,

2017 (2017 T 10) DI &RT 44 B IU—LRT

(1) & Usel WRgd §RT USd URKAT BT YANT BRI U

JIITE AT e, Sewe) gRyS @ RIGIRE W, R a§ 200425 31 o, aifie fRaRen
B B B Ay H Usiigd Afdd B, e B R 99§ Al amad al dRls Juy
SEACIRS Wﬁ?ﬁum‘$maﬁzﬁﬁawﬁmaﬂﬁﬁ%waﬂﬁ%|

3T ENT,
FXARIRT / —

T Afd (99 B TG MTHN) |
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[Authoritative English text of this Department’s Notification No. EXN-F(10)-2/2025-Vol-1, dated
10-10-2025 as required under clause (3) of Article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
Notification No. 15/2025-State Tax
Shimla-2, the 10th October, 2025

No. EXN-F(10)-2/2025-Vol-I.—In exercise of the powers conferred by the first proviso to
sub-section (1) of Section 44 of the Himachal Pradesh Goods and Services Tax Act, 2017 (10 of
2017), the Governor, Himachal Pradesh, on the recommendations of the GST Council, in respect of
filing of annual return for the financial year 2024-25 onwards, hereby exempts the registered
person whose aggregate turnover in any financial year is upto two crore rupees, from filing annual
return that said financial year.

By order,
Sd/-
Pr. Secretary (ST&E).

§ T TeUIIER Ud BrABRI SUSItaRI, dexiie o1, f7ar sirsr (Rovo)

& w0 : 07 / Teh/B/2025 fafdr GRRT : 05—06—2025 TRRG U : 06—11—2025

fhed {0 : ST GOIhRU]

ofifep. ——fa=ar <dl g <o Rie, fardl g 98, 10 sRe ST, I dard sRe, dedia 9,
RStetm @it (f2ovo) T |

3 STl - TTefToT |
AT ——umefaT—uz SflF gRT 13(3) ST Ud Hg USiIRoT AR, 1969.

gifeiaT SWRIad 3 59 IfeTad § URH-Ud "I IUI—UF T T I Uy fHur § P
IHHT STH TG I8, S0 FINS ST, U9 Y=mdd 3R H Db 01—06—1964 DI F3T & offh
JSHATIY ST o fAfT I8 Tarad 3Re © ARG H ol 7 HRAS & oY g8 FHEfRId U
TrId 3RT & 3MfA H gof HraET aredl © |

3 39 IR WIARIRY Pl $IAER ISYH &RT G fbar Srar & b afq =i &1 uriian
P o fafdr fesTd 01—-06—1964 ®I U TARIT 3RS & MG H GOl HRA IR DIy SoR AT
TR 8T oI 98 faAid 06—11—2025 b IJATIdT IT dHhTAd $9 AGTAd H BIOR ATHI ITT
IR IT TaRTS U9 HR FhdT 2 | D SURIT PIs W SOk AT TR Blfdel FHRIT F SN Tl

JATAfedT B ST Y faTid 01—06—1964 BT USIPHA PR B I AR TTH UGARIT SRS DI
TR Y &y SIRIT |
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3ITST &I 04—10—2025 DI AR BEIER T Higx AfRd 3Talald d IR g3l |

e | IR / —
dedTeleR Ud BIRIBNI SUSIEIhNI,
dedTe &R, fo7err simet (fRovwo) |

9 IISTold AP FHEdl YW A9 U dedlieer, BiTsT,
aedle 9 e sirer (fRovo)

firger o TRRG TRIRT SISEERCE
115 /2025 / TEH 01—10—2025 03—11—2025

it fafer g g3 =l M, Al 78t Acss, Ao Io, dgdid d [Tl ST
(f2o o) |

ERIR

SATH ST1dT

A3 SR GRT 37(2) TSI JMATIA, 1954 @ 3<Id M TORI DA dN |

SURIFT Ui §RT SRR & AT 1 GOkl =g URAT—u3 UK fBar © | ureif grr
I fhar a1 & & IS ™ HeTd Sefsdenl d ANl Joiv, UeaR gd SINNYR H g g g
2 % ot ® STafes o dwrTora # uneft @1 A Yy Rig g3 el W <o @ Sife 98 2
31d: o Repre H uredl &7 Wl 9 g Rig @ qony Aty iz Su=m g R g3 =amell M
el SISl <ol (T Sy |

31d: FEARRYT DI 9 AR gRI Gfad fbar orar & 6 g9 7 gowil ar f&dl @
PIg UARIST 81 oI JFeEwer] & JHeT fad 03—11—2025 DI BIOR ATHR AT YARTST UK PR
Hehd © | iR Sfaf g6 TaRTe Ui 1 8 IR FREgEaR SR | § g g |

T fe-ip 06—10—2025 BT BTN TR T AN 3STold gRT WM fhar 17 |

AER | FXATEIRT / —
TS AHTEAT TH 0y,
PITS], dedId a fTelm dirsT (f2ovo) |

¥ JeTerd Were garedr yod Aol vd dedieler, BiTer,
aedle 9 e sirer (fRovo)

fi’RTer <o TRRG SRINT TRRG U
114 /2025 / TEH 08—10—2025 07—11—2025

arelff RIS HHAR YA A ¥, FERi #E8Tel B8R STdrsl, agdd g forar sireT (2o Wo) |
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CRik|

JATH ST-d

IfAT—T3 SR GRT 37(2) TSI JMATIH, 1954 & 3T=Id M TORI DHRAT qN |

SWRIFd Urefl gRT SEEwIer] & |AeT 99 gowil g URi—ud URd fdar 2| il g
IMTE fHaT 1 & % IAST M #ETe dIg<l, UCdR g dlgal H IoHd &ol § Sllid Teid ©
STafds =1 BRI # ureft &1 91 9 {AR YT a9 91 © Sl el § | ST Iord Rare
# reft T e A AT B IOIY IS FAR G A W FE S Gof [ HAT A1 |

31d: AR HT 39 3eIER gRT gfud fhar omar 2 6 39 79 ol IR f&=ft &
PIg UARIST 81 ol e & HHeT faid 07—11—2025 DI BIOR ATHR AT UARTST UK PR
Ahd © | FEiRT af g6 TR ure 7 8 R FREgER SRiaE] o|d § |8 SIe |

3ot f&AT® 08—10—2025 BT BAR TXIER G HAlEY ATl SR TN T 13 |

AER | FXATEIRT / —
TEIG AHTEAT TUH oy,
FITSl, dedid 9 fterr divrsT (fRowo) |

¥ JeTerd Were garedr yod Aol vd dedieler, BiTel,
Teda 9 Rt s ([Bovo)

fi’Ter <o TRRG SRINT TRRG U
116 /2025 / TEH 08—10—2025 07—11—2025

areff fheiNl e g3 Amer XM, Fardl 98T dolgs, S0 $eerRN, dedid 4 Tl Hivs
(fRo wo) |

ERIE

STH ST dAT

TIRIF—U SR GRT 37(2) YT JMIH, 1954 & T A GORIT HIAM dR |

SR urefl fheRl o g3 ARl IM, Fari 78Td doigs, S0 ooy, gl a forefl
FiTeT (fR0 U0) ERT SEEWEN & §He M gowil o WHA—ud uga fbar & ueff gri
3ATE fhar AT € fdh IFHT M Heldl Telgs, USaR g SiMIYR, dediia 9 fofar sirst (f8o vo)
& Y[ I RETS # U8 T91 © Slifd Teld © Sidfd 3 drTold # il &1 A ey
e g AR M TS § Sifh el 2| o Wora R&re # urefl &1 W A UeT] @ 9oy
eIl ST IUAH UG YF Al M Al Salol Gof [hal Y |
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31d: FEATRIRYT DI 9 AR gRI Gfad fbar orar & 6 g9 79 gowil ar fedl @
PIg YARIST 81 Al JFeewler] & dHel faid 07—11—2025 DI BIOR ATHR UAT YARTST UK PR
Hehd © | iR Sfaf g6 TaRTe Ui 1 8 IR FREgaR SR | § g g |

T fe-ip 08—10—2025 BT TN TR T AN 3STold gRT WM fhar a7 |

AR | FEIRT / —
TS AHTEAT TUH 0y,
PITS], TedId d ftetr dirsT (f2ovo) |

¥ JICTAd I8P GHEal Yo Aot Ud deileeR, HiTsT,
aedle 9 e wirer (fRovo)

fi’Ter <o TRRT SRINT RISECRC
110 /2025 / TEH 06—10—2025 04—11—2025

gefl SFE I g SR g, FART T g S0 digsl, dgdid 9 e wisl
(fRo wo) |

ERIE

SIMH SId

TIRIFI—UH TR GRT 37(2) YIS 3MAIH, 1954 & T<Id A GO HRAM dR |

SURIFT Uil §RT SEiERIer] & |HeT 9 gowil og U3 URd f&ar g | il gri
3MTE fhar T & 6 S¥a fUar &1 9W Asld 9 Aol AIgs], UCdR I JdgeellqR H SHIQIe]
TR GOl © SlP TAd © Sdie 3 BrTed | il & fuar &1 9m i W g g |9 @
Sifd |El B | A Iord Reprs # urefl & fOar &1 9 7/ SRl 9w @ gollY SHIarel I
IH ol M gF g HEl s=Iel &5 fhar &g |

37 FAATERT DI §9 IAER GR1 G2 fhar Siar & 6 59 9 gowil ar fodl @
PIg UARTST 81 oI JFeTEwIer] & JHeT fad 04—11—2025 DI BIOR ATHR AT YARTST UK PR
Aohd g | FEiRd afe 9@ Torre U 9 8F IR MR $RIAE! 3Md § drs ST |

3T faATd 08—10—2025 P AR TXER g HIER NIl SRT SIRI T 1ar |

AR | FXRIRT / —
TEG AT TAH S0y,

HITST, dedel a Rt wirsT (fRovo) |
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¥ IeTerd WErd garedr yod 9ol U4 dedieler, Birel,
dedid 9 e siTeT (fRovo)

et o IR SRINT IRRG U
113 /2025 / TEH 06—10—2025 04—11—2025

arfefar sl fashr <dl gl fdhee g dell, el #erdl digs], dgdid g fofer el
(fRo wo) |

ERIR|

STH STl

TIII—UF SR GRT 37(2) XTI JMAIH, 1954 & = A GORI HRAT aR |

SIRIG YTRIAT gRT eNEwer) & |Hel 19 gowil 8q WH—ud uwqd far 2| wifdfan
gRT MU far war g f& IWar M #Weld 9 Aol Higel, UedR gd JMgedyR § AR I
NI TSl 2 S TAd 8 Safd 3 HrTend H Wit &1 AW S O <@ 43 faew |9
2 S |El 2| o o Rars # Wit &1 |81 9 AN AR &1 JoY Sl AR
I a1 <dl A1 fbgs g3 dell, Mardl Helal |igsT &1 9l $a1ol qul [hal Sy |

31 WAATEIRYT Pl 59 SR N1 G fhar Sirar & 6 39 9 ol ar Al &
PIg UARIST 81 ol JFEEwe] & HHeT faid 04—11—2025 DI BIOR ATHR AT UARTST UK Db
Ao 8 | FEiRT faf o TRt ue 7 8 W FREgER $Riare! o[ d H ors Simedl |

3ToT faTh 08—10—2025 BT TAR TEIER T HIEY 3STold gRT SN fhar 7ar |

AR | FXARIRT / —
TEG AHTEAT TH 0y,
FITSl, dedid d fterr divrsT (fRowo) |

9 T Aed |HTEal ye il vd deiieleR, &ivTeT,
T 9 o7 sireT (fRovo)

e o TRIG STRINT RISECRCK
112 /2025 / TEH 06—10—2025 04—11—2025

greft fasps R g3 -9 SUAM 9RF &, ARl /et dedll, ©0 Hass, dgdid 9 el
BT (fB0 o) |

o

STH STl

TIIAI—UF SR GRT 37(2) XTI JMIH, 1954 & ST<Id A GORI HIAM aR |
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SURIFT Uil §RT SEERIER] & |HeT 9 gowil og U3 URd fdar g | i gri
T T T B b IASBT T JETA doat, HIG AIBSl, UCaR gd AagealgR H A I qol
2 Slifs Tad © el 3 FRTad H uredl &1 A 9w R g3 9 SUM WRA &9 4F
R Tl © Sl el § | I oRd Rare H Uil &1 9l 7 fJpd o &1 9oy fawa g
T AR QUM AR S B A SIS Tof [T S |

31d: AR HI §9 3¥IER gRT gfd fhar omar & 6 39 79 ol ar &l &
PIg UARIST 81 ol JFeTEwer] & JHeT fad 01—11—2025 DI BIOR ATHR AT UARTST UK PR
Hehd © | iR Sfafs g6 TaRTe Ui 7 8 IR FREEgaR SrRide | H g SIg |

3T faATd 08—10—2025 HI AR TXIER T HIER NI ST SIRI far 7ar |

AR | FEIRT / —
TS AHTEAT TH 0y,
PITS], TedId d tetm dirsT (f2ovo) |

9 ISToId AEIP Il U2H A9 U dewdieer, BiTsT,
aedle 9 e sirer (fRovo)

fi’Ter <o TRRT SRINT RISECRC
110 /2025 / TEH 06—10—2025 07—11—2025

greft oty ol g3 faee 9ol Farit 981 deen, S0 Fiags, dEdld d RTar Hivsl
(fRo wo) |
CEIE|

STH STl

TIRIA—U SR GRT 37(2) YIS JMIH, 1954 & <A A GO HRAM dR |

SURTGT Uit gRT SRITEwen] & |He M ol vg WU wdd fhar 21 ureft gy
3mE far mar € % S¥a fUar &1 9M #eld dean, Aol Aigsl, UedR gd fageelgR 4 fadg
AR TGl © Sl Taid & Sidid = HTend # yrefl & fUar &1 9M fadre do gF o= M
SUAM ART ol 8 Siifes |el | 31 Iord Repre # ureff & far &1 w81 99 fadie gaR @t
goy fere Aol g3 &=l I U TR BT FET §alol GOl bl Sy |

31 WAATEIRYT Pl 59 R N1 G fhar Sirar 8 6 39 9 ol ar bl &
PIg URTS 81 ol JFEBRER! & AHeT faid 07—11—2025 B BIFGR ATHR AT TaRTSl TR PR
Apd © | iR Faf g6 TaRTe ure 1 8 R FRMgEaR SRidE] | d § g e |

3T faATd 08—10—2025 HI AR TXAER T HIER ATl ST SIRI far 7ar|

AER | FEIRT / —
TEG AHTEAT TH vy,
PITSI, dedId d fStetr dirsT (f2ovo) |
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H.P.)

In the matter of :—

1. Sh. Nageshwar Panchal s/o Sh. Salagram Panchal, r/o Jhutawad, Mahidpur, District
Ujjain, Madhya Pradesh-456 440.

2. Ms. Vasudha Kapoor d/o Sh. Anil Kapoor, r/o H. No. 178/8, Bangla Street, Mandi
Town, Tehsil Sadar, District Mandi (H.P.) .. Applicants.

Versus
General Public
Subject.—Notice of intended Marriage under section 5 of Special Marriage Act, 1954.

Sh. Nageshwar Panchal s/o Sh. Salagram Panchal, r/o Jhutawad, Mahidpur, District Ujjain,
Madhya Pradesh-456 440 and Ms. Vasudha Kapoor d/o Sh. Anil Kapoor, /o H. No. 178/8, Bangla
Street, Mandi Town, Tehsil Sadar, District Mandi (H.P.) have presented a notice in the court of
undersigned under section 5 of Special Marriage Act, 1954 that they are intending to marry within
three calendar months and hence their marriage may be solemnized and registered under Special
Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 02-11-2025, after that no objection will be entertained and marriage will be
accordingly solemnized & registered.

Issued today on 3rd day of October, 2025 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

9 3rqTod WS qAEdl ¥o #oft, gEsiia s R, v 7vl (fRowo)

g o : 703510 /2025 TRG HOTR3T : 26—09—2025 et fa=ie : 01—11—2025
HPEAT 1 STH Td JG GollhRoT

ST WA G &0 9igd M, ardl Td TR 99, S0 Siaugs, dedle S TR,
Rt wvel (fRovo) - TR |

JME ST Bl |
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TfAT-UF SR gRT 13(3) T Td Hg UoiiroT STaH, 1969 9 €T 9(3) fewrae uawr
ST Td o USiihRoT STAIH, 2003.

AT A g &0 Wgd E, Al Mg TR e, S0 Selugs, dedid S TR,
fSrem #7vsr (fRowo) ERT U@ URAT-US #9 v0I-—Ud Wd fhar 8 & swar o= fafy
06—03—1954 2| TR=] U™ UaId #Nilell & o Ud 7 Iorex # il @ o= fafyr foed
PHROEY Tl A8l B Ul © | ok o/ Uith 7 o o fafr garfdd uRaR IR T,
AAQIT Uge HIs & Gdlfdd 06—03—1954 UM U=TId HAlCl & o Ud Hg e H ol
HA BT AT b1 2 |

31d: FAARIRYT B 39 STAER gRT gfad fHar Siar 2 & siwelt S g o ofiew <M,
IRl T TR T, |0 JTdUBS, dedid Siis TR, er #ver (fRowo) @1 S fafey
06—03—1954 UTH YA FICll & ST U4 Jg e & Rt H Tol R N [l bl Pig
IR/ YaRIST &1 A1 9 S¥IeR & ORI 8 & iR FeiRa uel f&91% 01—11—2025 Fag 10.00
ol d foIRad /AiRad AT / Ihlerae ALTBRNEN! DI AQTeld § U PR Fhdl & | Il
SHd TG A ® MR BIS SR /YRSl YT &1 81T & o |Afad, I Yo aHell b
SH wAT GAT 31 WRgw ¥E, Fardl d SRS 99, €0 Sduss, dedid Siiis TR, STl
AUl (fRo"0) @1 +H fIfdr 06—03—1954 TSl BT IR AR SINT B T TG |

T SIATR 3791 &I 08—10—2025 Pl TAR BXWIER d AIBY Aied MaTed A SR 53Tl |

e | FXATEIRT / —
TEG AHTEAT TUH 0y,
e SIfis R, Rtetr /vl (fRovo) |

In the Court of Shri Chand Ram Kashyap, Executive Magistrate-cum-Naib Tehsildar,
Shimla (R), District Shimla (H.P.)

Sh. Suresh Thakur s/o Sh. Jia Nand, r/o Village Kyari, Post Office Tara Devi, Tehsil Shimla
Rural, District Shimla, H.P.

Versus
General Public .. Respondent.

Whereas Sh. Suresh Thakur s/o Sh. Jia Nand, r/o Village Kyari, Post Office Tara Devi,
Tehsil Shimla Rural, District Shimla, H.P. has filed an application alongwith affidavit in the court
of undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of
birth of himself Sh. Suresh Thakur s/o Sh. Jia Nand, r/o Village Kyari, Post Office Tara Devi,
Tehsil Shimla Rural, District Shimla, H.P. in the record of Secy., Birth and Death, in Gram
Panchayat Badhai, Shimla, H.P.

SL. Name of the family members Relation Date of Birth
No.

1. Suresh Thakur Self 20-01-1964
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Hence, this proclamation is issued to the general public if they have any objection/claim
regarding date of birth of above named in the record of Registrar, Birth & Death of Secy., Birth &
Death, in Gram Panchayat Badhai, Shimla, H.P., may file their claims/objections on or before one
month of publication of this notice in Govt. Gazette in this court, failing which necessary orders
will be passed.

Issued today on 06-10-2025 under my signature and seal of the court.

Seal. Sd/-
ExecutiveMagistrate-cam-Naib Tehsildar,
Shimla (R), District Shimla (H.P.).

In the Court of Assistant Collector 1st Grade, Shimla Rural, District Shimla (H.P.)
Case No. : /2025 Date of Institution : 23-05-2025
Sh. Karam Singh s/o Jagir Singh, /o 70 Phase-2, Village Madanpura, Mohali, Chandigarh.
Versus
General Public

Whereas, an application has been received from Sh. Karam Singh s/o Late Sh. Jagir Singh
for correction of name of his deceased mother in the revenue record of Mouza Manar, Tehsil
Shimla Rural, District Shimla, H.P.

And whereas, the applicant has submitted that in the revenue record the name of his mother
is entered as Sahabu d/o Sh. Tholu, while in other documents such as death certificate,
panchayat/MC Councillor verification, her name appears as Amar Kaur alias Sahiboo.

And whereas, the applicant has further filed an affidavit, one and same certificate and
verification documents in support of his claim and requested that necessary correction of name be
made in the revenue records.

Now, therefore, before taking any final action on the aforesaid application, it is hereby
ordered that the matter be published in a widely circulated local newspaper, inviting objections, if
any from the general public or any interested person(s).

Any person having objection to the said correction may file their objections in writing
before the undersigned within 30 days from the date of publication of this order. If no objection is
received within the prescribed period, further action shall be taken in accordance with law on
merits of the case.

Issued under my hand and seal on this day of 4th October, 2025.

Seal. Sd/-
Assistant Collector 1st Grade,
Shimla Rural, District Shimla (H.P.).
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CHANGE OF NAME

I, Gyan Pati w/o Sh. Ram Lal, r/o Village Thana, P.O. & Tehsil Tikkar, Distt. Shimla
(H.P.) declare that my name is wrongly mentioned as Rukmi Devi in my Aadhar card No.
9089-8929-3300. Therefore it should be changed to Gyan Pati in Aadhar Card. Note the relevant
information.

GYAN PATI
w/o Sh. Ram Lal,

r/o Village Thana,
P.O. & Tehsil Tikkar, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Arun Kumar s/o Sh. Ramesh Chand, r/o Village & P.O. Chamboh, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) declare that I have changed my minor son's name from Adhrav Chauhan to Athrav
Chauhan for all purposes in future. Please Note.

ARUN KUMAR

s/0 Sh. Ramesh Chand,

r/0 Village & P.O. Chamboh,

Tehsil Bhoranj, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Thakri w/o Sh. Maan Singh, r/o Village & P.O. Kiri, Tehsil & Distt. Chamba (H.P.)
declare that my name is wrongly entered as Babli Devi w/o Man Singh in my Aadhar Card.
Whereas my correct name is Thakri w/o Maan Singh. Please Note.

THAKRI

w/o Sh. Maan Singh,

r/o Village & P.O. Kiri,

Tehsil & Distt. Chamba (H.P.).



RISTY=, fEHTerel Uael, 16 STaR[ER, 2025 /24 AT+, 1947 6665
CHANGE OF NAME

I, Hem Raj s/o Sh. Dhani Ram, r/o Village Bangarh, P.O. Bhainch Kuftoo, Tehsil
Kandaghat, Distt. Solan (H.P.) declare that, I have changed my minor son's name from Neatik
Verma to Naitik Verma. Please note all concerned, for further.

HEM RAJ

s/0 Sh. Dhani Ram,

r/o Village Bangarh,

P.O. Bhainch Kuftoo, Tehsil Kandaghat, Distt. Solan (H.P.).

CHANGE OF NAME

I, Anil Kumar s/o Sh. Ramesh Chand, r/o Village Shalah (151), P.O. Kanda Banah, Tehsil

Kupvi, Distt. Shimla (H.P.) declare that, I have changed my name from Anil Kumar to Manish.
Please note all concerned, for further.

ANIL KUMAR

s/0 Sh. Ramesh Chand,

r/o Village Shalah (151),

P.O. Kanda Banah, Tehsil Kupvi, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Ruk Bahadur Kumal s/o Sh. Tak Bahadur, r/o Village Kathyar (880), P.O. Haripur,
Tehsil & Distt. Solan (H.P.) declare that, I have changed my minor son's name from Naveen
Kumar to Naveen Kumal. Please note all concerned, for further.

RUK BAHADUR KUMAL

s/o Sh. Tak Bahadur,

r/o Village Kathyar (880),

P.O. Haripur, Tehsil & Distt. Solan (H.P.).
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CHANGE OF NAME

I, Rama Devi w/o Sh. Vijay, r/o Village Pathru (23/200), P.O. Haripur, Tehsil & Distt.

Solan (H.P.). declare that, I have changed my name from Rama Devi to Rama Verma. Please note
all concerned, for further.

RAMA DEVI

w/o Sh. Vijay,

r/o Village Pathru (23/200),

P.O. Haripur, Tehsil & Distt. Solan (H.P.).

CHANGE OF NAME

I, Anjana Kumari w/o Sh. Vikas, r/o Village & P.O. Kashlog, Tehsil Arki (11) Distt. Solan

(H.P.) declare that, I have changed my minor son's name from Manish Soni to Munish Soni. Please
note all concerned, for further.

ANJANA KUMARI

w/o Sh. Vikas,

r/0 Village & P.O. Kashlog,

Tehsil Arki (11) Distt. Solan (H.P.).

CORRECTION OF NAME

I, Anita w/o Sh. Kaku Ram, r/o Village Kailla, P.O. Paliur, Tehsil & Distt. Chamba (H.P.)

declare that my name in my Aadhar Card and PAN Card is wrongly entered as Julekha. Whereas
my correct name is Anita. Concerned please note it.

ANITA
w/o Sh. Kaku Ram,

r/o Village Kailla,
P.O. Paliur, Tehsil & Distt. Chamba (H.P.).

CHANGE OF NAME

I, Purna Bahadur Sunar aged 32 years s/o Sh. Shashi Thakur, r/o Inder Singh Niwas,

Bishnog, P.O. Sariun, Distt. Shimla (H.P.) declare that I have changed my name from
Vikky Thakur to Purna Bahadur Sunar. All concerned noted.

PURNA BAHADUR SUNAR

s/o Sh. Shashi Thakur,

r/o0 Inder Singh Niwas,

Bishnog, P.O. Sariun, Distt. Shimla (H.P.).
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CHANGE OF NAME

I, Hira Lal s/o Sh. Jai Chand, r/o Village Siyal, P.O. Manali, Distt. Kullu (H.P.) I have
changed my daughter's name from Kayra Thakur to Aadya Thakur for all future purposes.

Concerned note it.

HIRA LAL

s/0 Sh. Jai Chand,

r/o Village Siyal,

P.O. Manali, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Poonam w/o Sh. Dev Singh, r/o Village Samala, P.O. & Tehsil Rohru, Distt. Shimla
(H.P.) declare that my name is wrongly mentioned as Poonam Chander in my Aadhar Card No.
3690-7336-6195. Therefore it should be changed to Poonam in my Aadhar Card. Note the relevant

information.

POONAM

w/o Sh. Dev Singh,

r/o Village Samala,

P.O. & Tehsil Rohru, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Kusla Devi w/o Sh. Mansa Ram, r/o Village Parmar, P.O. Kumar, Tehsil Pangi, Distt.
Chamba (H.P.) declare that my name is wrongly entered as Kushala Dev in Aadhar Card. Now I
intend to correct my name as Kusla Devi in Aadhar Card. Concerned note it.

KUSLA DEVI

w/o Sh. Mansa Ram,

r/o Village Parmar,

P.O. Kumar, Tehsil Pangi, Distt. Chamba (H.P.).



6668 RISTY=, fEHTeel Uael, 16 STaR[ER, 2025 /24 AT, 1947
CHANGE OF NAME

I, Leelawati w/o Sh. Mansa Ram, r/o Village Kueru, P.O. Sehrol, Tehsil Arki, Distt. Solan
(H.P.) PIN 173 221, declare that I have change my name from Leela Devi to Leelawati all
concerned please may notice.

LEELAWATI
w/o Sh. Mansa Ram,

r/o Village Kueru,
P.O. Sehrol, Tehsil Arki, Distt. Solan (H.P.).

CORRECTION OF NAME

I, Ashok Kumar s/o Sh. Rama Nand Sharma, r/o Village Balan, P.O. Chanog, Tehsil Shimla
(Rural), Distt. Shimla (H.P.) age about 42 years do hereby solemnly affirm and declare that I want
to correct my son's name from Divyansh Sharma (Previous name mentioned in his Aadhar Card) to
Divansh Sharma (New name which is already mentioned in his birth certificate). All concerned
please may note.

ASHOK KUMAR
s/o0 Sh. Rama Nand Sharma,

r/o Village Balan,
P.O. Chanog, Tehsil Shimla (Rural), Distt. Shimla (H.P.)

CORRECTION OF NAME

I, Jatin Jaswal s/o Sh. Manoj Kumar, r/oVillage Palehi, P.O. Chakloo, Tehsil & District
Chamba (H.P.) declare that in my Matric Certificate my name, my father's name & my Mother's
name is wrongly entered as Jatin Jaiswal, Manoj Jaiswal & Reeta Jaiswal respectively. Whereas
my correct name is Jatin Jaswal, my Father's correct name is Manoj Kumar & my Mother's correct
name is Reeta Devi. All concerned please note.

JATIN JASWAL

s/o Sh. Manoj Kumar,

r/oVillage Palehi, P.O. Chakloo,
Tehsil & District Chamba (H.P.).
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